YR e1d S/ RESERVE BANK OF INDIA
Tuel fAUN/ ESTATE DEPARTMENT
ﬁﬁ‘iﬂ'ﬂ?ﬂ/ THIRUVANANTHAPURAM

ffaer SMTH=UT AT (TTSMEET)/NOTICE INVITING TENDER (NIT)
(ﬁl’@% s‘tﬁazﬁ?ﬁz Cg Glﬁ'l'{) / (Only through e-procurement)

fAfaeT 91 3R (wasid)/ SCHEDULE OF TENDER (SOT)

Reserve Bank of India, Thiruvananthapuram (hereinafter referred to as ‘the Bank’ or ‘RBI’)
invites e-tenders in two parts (Part | — Techno- commercial Bid & Part Il — Price Bid) for
Providing Services for Horticulture and Gardening Services under Annual Maintenance
Contract (AMC) at Bank's Main Office Premises (Bakery Junction) and residential colonies
(Kowdiar, Thamalam, Plamoodu and Nanthancode) in Thiruvananthapuram. The tendering
would be done through the e-Tendering portal of MSTC Ltd
(www.mstcecommerce.com/eprocn). All interested vendors /contractors must register
themselves with MSTC Ltd through the above-mentioned website to participate in the
tendering process. The contract will be initially valid from April 01, 2026, to March 31, 2027,
and will be extended, for up to one year, as may be decided by the Bank, for maximum of two
more years subject to satisfactory performance, and/ or other parameters as the Bank may
decide. The Schedule of e-Tender is as follows:

a. e-Tender Name: Tender for Horticulture and Gardening Services for
the Bank's various Properties located at
Thiruvananthapuram — (a) Main Office Premises,
Bakery Junction, (b) Reserve Bank Officers’
Quarters, Kowdiar and Reserve Bank Staff
Quarters at (c) Thamalam, (d) Plamoodu and (e)
Nanthancode

b. e-Tender no: RBI/Thiruvananthapuram regional
office/Estate/21/25-26/ET/862

c. Mode of Tender e-Procurement System

(Part | - Techno-Commercial Bid and

Part | - Price Bid through
www.mstcecommerce.com/eprocn)
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d. Estimated cost of work

Approximately ¥45,00,000/- (Forty-Five Lakhs Only)
per annum inclusive of all applicable taxes

e. Earnest Money Deposit (EMD)

%90,000/- (Rupees Ninety Thousand only) in the
form of NEFT or BG (as per Annexure E), in favour
of Reserve Bank of India, Thiruvananthapuram to be
delivered in physical form at Estate Department.,
Bank
Thiruvananthapuram — 695033 on or before 13:00 hrs
on February 27, 2026

Reserve of India, Bakery Junction,

Details for NEFT for EMD Payment of ¥90,000/-
Beneficiary Name: ESTATE<space> Horticulture
and Gardening <space>Your Firm’s Name
Beneficiary Ac No: 8614038

IFSC: RBISOTHPAO1 (5" & 10" digit is zero)
Remarks: ESTATE Horticulture and Gardening

Proof of remittance indicating transaction number and
other details shall be uploaded on e-tender portal
(MSTC) along with the e-tender documents.

f. Due date for submission of EMD

Up to 13:00 hrs. on February 27, 2026

g. Performance Bank Guarantee

5% of the contract value (to be submitted by the
successful bidder)

h. Date of NIT/Tender available to
parties to view in RBI website/MSTC
Portal

January 16, 2026

i. Date of Pre-Bid meeting (Offline)

15:00 hrs. on February 13, 2026 in the Conference
Room, Estate Department, Second Floor, Reserve
Bank of India, Bakery Junction, Thiruvananthapuram-
695033

j- Date of start of e-Tender for
submission of Techno-Commercial
Bid and Price Bid in MSTC Portal
(www.mstcecommerce.com/eprocn)

18:00 hrs. on February 17, 2026

k. Date of closing of online e-tender
for submission of Techno-
Commercial Bid & Price Bid

14:00 hrs. on February 27, 2026
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|. Date & time of opening of Part-I|
(i.e. Techno-Commercial Bid)

Date & Time of opening of Part-1 (i.e.
Price Bid)

16:00 hrs. on February 27, 2026

Part Il Price bid will be opened only for those bidder(s)
whose Part I: Techno-commercial Bid is found
acceptable by RBI, Thiruvananthapuram. The date of
opening of Part II: Price bid will be intimated to the
successful bidders through valid e-mail.

m. Transaction Fee

As applicable and charged by MSTC Ltd.

Payment of Transaction fee through MSTC Gateway
INEFT / RTGS in favour of MSTC Limited or as
advised by M/s. MSTC Ltd

n. Validity of the tender

90 days from the date of opening of the PART- | of the
Tender and further extension of validity under

mutual agreement

2. Vendors may note that path for new MSTC portal is www.mstcecommerce.com—->

eProcurement - Common Portal - Vendor Login.

3. Applicants desirous of submitting the tender will have to satisfy the Bank by submitting
documentary evidence in support of the requisite eligibility. Otherwise, the Bank reserves
the right to reject their candidature. Under no circumstances will EMD-less tenders be

accepted.

4. Bank is not obliged to accept tender of low value only. The Bank reserves the right to
accept a tender in whole or in part thereof. The Bank also reserves the right to reject all
tenders without assigning any reason.

5. Amendments / Corrigendum to be made in the tender, if issued in future, will be notified
only in the RBI website and the MSTC website and will not be published in newspapers.

General Manager (Officer-in-Charge)
(Kerala and Lakshadweep)
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mﬂmﬁ%/ RESERVE BANK OF INDIA

Tuer faurT/ ESTATE DEPARTMENT
ﬁl’\‘ﬁﬁﬁ'ﬂ?ﬂ/ THIRUVANANTHAPURAM - 695033

(Website: www.rbi.org.in)

(Bhdd 3-C8T/e-Tendering only)

|E||aal Eﬁﬁ_\ﬂ/Tender Document

fava-iaqea # fRa 9% 1 fafts Tufial & fore armar eiv e Jarsit & o

Tender for Horticulture and Gardening Services for the Bank’s various properties
located at Thiruvananthapuram — (a) Main Office Premises, Bakery Junction (b)
Reserve Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c)
Thamalam, (d) Plamoodu and (e) Nanthancode

fAfaereR &1 ATH/Name of the Tenderer:

Ydl/Address:

HIEIgd H./Mobile no.

5-Hd 3MESI/E-mail ID



https://www.rbi.org.in/
https://rbi.org.in/en/web/rbi

THT B Bt 3ifdd fafd/Due Date | 27 WRERY, 2026 (IMURTE 2:00 Foi d)/February
of Submission 27, 2026 (up to 14:00 hrs)

fafaer Y aua/validity of Tender | Rfder & “rT 1 & o1 fafy ¥ 90 fa7 3R
SO TgAld & dgd dud &1 31 faxdR/90 days

from the date of opening of Part 1 of the tender
and further extension of validity under mutual

agreement
qll-Yd d6F (3THATSH)/Pre- | 13 HRaART, 2026 BT 3URTE 3:00 & / 15:00 hrs.
Bid Meeting (Offline) on February 13, 2026

Ig X1d9l YR Rerd §d (RBI) B URT g1 RBI Bt faRad srIHfd & fomm, 39 forsht oft
Sl M T 3] HIegH WR a1, fadivd a1 Ravis g1 fobar o wavdl, R 39 & R
B 3ad 3T & AU SIa1§ ¢4 & I I 8 U1 fhaT SMY| 39 Sxdas &1 Il &1
UGN, Tl ao & ifipa siHal/asimEl grr o, agl iy Se=a & siamn et 3mg
IR & oy, T afold g IR HIURTSE Ieardd HHT ST SR 39 UHR, HRA BT
& dgd ds-i1d g

This document is the property of Reserve Bank of India (RBI). It may not be copied,

distributed or recorded on any medium, electronic or otherwise, without the RBI's
written permission thereof, except for the purpose of responding to RBI for the said
purpose. The use of the contents of this document, even by the authorized personnel /
agencies for any purpose other than the purpose specified herein, is strictly prohibited
and shall amount to copyright violation and thus, shall be punishable under the Indian

Law.




YRAH ¥o1d 9%/ RESERVE BANK OF INDIA

Huer fAUN/ ESTATE DEPARTMENT
fa¥a=iaq?d/ THIRUVANANTHAPURAM

fAfaer ST gEAT (TA3MEET)/NOTICE INVITING TENDER (NIT)
(R E-meaivde & wfkE) 7 (Only through e-procurement)

fAfaer 91 3R (@Hsidl)/ SCHEDULE OF TENDER (SOT)

Reserve Bank of India, Thiruvananthapuram (hereinafter referred to as ‘the Bank’ or ‘RBI’) invites
e-tenders in two parts (Part | — Techno- commercial Bid & Part Il — Price Bid) for Providing
Services for Horticulture and Gardening Services under Annual Maintenance Contract (AMC) at
Bank's Main Office Premises (Bakery Junction) and residential colonies (Kowdiar, Thamalam,
Plamoodu and Nanthancode) in Thiruvananthapuram. The tendering would be done through the
e-Tendering portal of MSTC Ltd (www.mstcecommerce.com/eprocn). All interested vendors
/contractors must register themselves with MSTC Ltd through the above-mentioned website to
participate in the tendering process. The contract will be initially valid from April 01, 2026, to March
31, 2027, and will be extended, for up to one year, as may be decided by the Bank, for maximum
of two more years subject to satisfactory performance, and/ or other parameters as the Bank may
decide. The Schedule of e-Tender is as follows:

a. e-Tender Name: Tender for Horticulture and Gardening Services for
the Bank’s various Properties located at
Thiruvananthapuram — (a) Main Office Premises,
Bakery Junction, (b) Reserve Bank Officers’
Quarters, Kowdiar and Reserve Bank Staff
Quarters at (c) Thamalam, (d) Plamoodu and (e)

Nanthancode

b. e-Tender no: RBI/Thiruvananthapuram Regional
office/Estate/21/25-26/ET/862

c. Mode of Tender e-Procurement System

(Part | = Techno-Commercial Bid and
Part Il - Price Bid through
www.mstcecommerce.com/eprocn)

d. Estimated cost of work Approximately ¥45,00,000/- (Forty-Five Lakhs Only)
per annum inclusive of all applicable taxes
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e. Earnest Money Deposit (EMD)

¥90,000/- (Rupees Ninety Thousand only) in the
form of NEFT or BG (as per Annexure E), in favour
of Reserve Bank of India, Thiruvananthapuram to be
delivered in physical form at Estate Department.,
Bank of
Thiruvananthapuram — 695033 on or before 13:00 hrs
on February 27, 2026

Reserve India, Bakery Junction,

Details for NEFT for EMD Payment of ¥90,000/-
Beneficiary Name: ESTATE<space> Horticulture
and Gardening <space>Your Firm’s Name
Beneficiary Ac No: 8614038

IFSC: RBISOTHPAO1 (5" & 10™ digit is zero)
Remarks: ESTATE Horticulture and Gardening

Proof of remittance indicating transaction number and
other details shall be uploaded on e-tender portal
(MSTC) along with the e-tender documents.

f. Due date for submission of EMD

Up to 13:00 hrs. on February 27, 2026

g. Performance Bank Guarantee

5% of the contract value (to be submitted by the
successful bidder)

h. Date of NIT/Tender available to
parties to view in RBI website/MSTC
Portal

January 16, 2026

I. Date of Pre-Bid meeting (Offline)

15:00 hrs. on February 13, 2026 in the Conference
Room, Estate Department, Second Floor, Reserve
Bank of India, Bakery Junction, Thiruvananthapuram-
695033

J. Date of start of e-Tender for
submission of Techno-Commercial
Bid and Price Bid in MSTC Portal
(www.mstcecommerce.com/eprocn

18:00 hrs. on February 17, 2026

k. Date of closing of online e-tender
for submission of Techno-
Commercial Bid & Price Bid

14:00 hrs. on February 27, 2026
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|. Date & time of opening of Part-I
(i.e. Techno-Commercial Bid)

Date & Time of opening of Part- II
(i.e. Price Bid)

16:00 hrs. on February 27, 2026

Part 1l Price bid will be opened only for those bidder(s)
whose Part |: Techno-commercial Bid is found
acceptable by RBI, Thiruvananthapuram. The date of
opening of Part II: Price bid will be intimated to the
successful bidders through valid e-mail.

m. Transaction Fee

As applicable and charged by MSTC Ltd.

Payment of Transaction fee through MSTC Gateway
INEFT / RTGS in favour of MSTC Limited or as
advised by M/s. MSTC Ltd

n. Validity of the tender

90 days from the date of opening of the PART- | of
the Tender and further extension of validity under
mutual agreement

2. Vendors may note that path for new MSTC portal is www.mstcecommerce.com->

eProcurement > Common Portal - Vendor Login.

3. Applicants desirous of submitting the tender will have to satisfy the Bank by submitting

documentary evidence in support of the requisite eligibility. Otherwise, the Bank reserves the right

to reject their candidature. Under no circumstances will EMD-less tenders be accepted.

4. Bank is not obliged to accept tender of low value only. The Bank reserves the right to accept a
tender in whole or in part thereof. The Bank also reserves the right to reject all tenders without

assigning any reason.

5. Amendments / Corrigendum to be made in the tender, if issued in future, will be notified only in
the RBI website and the MSTC website and will not be published in newspapers.

General Manager (Officer-in-Charge)
(Kerala and Lakshadweep)
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Reserve Bank of India
Estate Department
Thiruvanathapuram

(Website: www.rbi.org.in)

DISCLAIMER

Estate Department, Reserve Bank of India, Thiruvananthapuram has prepared this document
to give background information on the Project to the interested parties. While Reserve Bank of
India has taken due care in the preparation of the information contained herein and believes it
to be in order, neither Reserve Bank of India nor any of its authorities or agencies nor any of
their respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information

contained in this document or any information which may be provided in association withit.

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so and
they do not rely only on the information provided by RBI in submitting the Tender. The
information is provided on the basis that it is non-binding on Reserve Bank of India or any of its

authorities or agencies or any of their respective officers, employees, agents oradvisors.

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid to
persons or entities expressing interest thereof. Any amendments / corrigendum to the tender,
if any, issued in future will only be notified on the RBI Website and MSTC Website and will not

be published in the newspaper.
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RESERVE BNK OF INDIA
ESTATE DEPARTMENT
THIRUVANANTHAPURAM

E-TENDER FOR HORTICULTURE & GARDENING SERVICES IN THE MAIN
OFFICE PREMISES AND RESIDENTIAL COLONIES OF RESERVE BANK OF
INDIA, THIRUVANANTHAPURAM

Part-I

TECHNO-COMMERCIAL BID

Due Date of Submission:

February 27, 2026 (up to 14:00 hrs)

Validity of Tender:

90 days from the date of opening of Part-I of the tender
and further extension of validity under mutual
agreement

Pre-Bid Meeting (offline):

15:00 hrs of February 13, 2026




SECTION |

Important instructions for E-procurement

This is an e-procurement event of RBI. The e- procurement Service Provider/Contractor is the
MSTC Limited. You are requested to read and understand the Notice Inviting Tender and
subsequent corrigenda if any, before submitting your online tender.

Process of e-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-procurement
portal which is free of cost. Only after registration, the vendor(s) can submit his/their bids
electronically. Electronic Bidding for submission of Technical Bid will be done over the
internet. The vendor should possess Class Il signing type digital certificate. Vendors are to
make their own arrangement for bidding from a P.C. connected with Internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without Digital
Signature).

SPECIAL NOTE: The Techno-Commercial Bid and Price Bid must be submitted on-line
through www.mstcecommerce.com/eprocn/ (Version 3)

1) Vendors are required to register themselves online with
www.mstcecommerce.com/eprocn e-Procurement — PSU/Govt depts. —
Select RBI Logo— Register as Vendor — Filling up details and creating own user id
and password— Submit.

2) Vendors will receive a system generated mail confirming their registration in their
email which has been provided during filling the registration form.

For further details, go to Download Guide / Video / Registration.

In case of any clarification, please contact MSTC/RBI, Thiruvananthapuram, before the
scheduled time of e-Tender.

Contact person (RBI — During Office Hours Only):

Sr. | Name E-mail ID Contact No.

1) | Shri Haridas P. G., Assistant | pgharidas@rbi.org.in; Ph: 0471 2783030
General Manager estatethiro@rbi.org.in

2) | Shri Prasad Chorage, prasadchorage@rbi.org.in; | Ph: 0471 2783052
Assistant Manager

3) | Shri Sujith M, Assistant sujithmu@rbi.org.in; Ph: 0471 2783034
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Contact person (MSTC Ltd) (During Office Hours Only):

HO Central Help Desk: (For vendors)
Phone Number :07969066600

Email: helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while sending

emails)
Availability: 9:30 AM to 5:00 PM on all working days for all Technical issues e-Tenders, System
settings etc.
Contact Persons (MSTC Ltd — During Office Hours only):
Name E-Mail ID Landline No. Mobile No.
Shri Ganesa Murthy bmtvecmstc@mstcindia.in 0471-2326686 | 09176616410
Shri Santosh Rajendran | skrajendran@mstcindia.co.in; | 0471-2326686 | 08884600700

tvcopn3mstcindia.in

Kerala Branch Office details:

Address: 1st Floor, BSNL CTO

Building, Opp Kerala State Mail 1D
ail ID:
Secretariat, Mahathma Gandhi o Contact: 0471-2326686
mstctvc@mstcindia.in

Rd, Statue, Thiruvananthapuram-
695001

Guide:

1) System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available at

WWw.mstcecommerce.com/eprocn/

10
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2. Special Note towards Transaction fee: The vendors shall pay the transaction fee using
“Transaction Fee Payment” Link against the specific tender in the “Bid Floor’/through the “Pay
Transaction fee” in “Event catalog” through their login. Service Provider / Contractor / Vendor
shall have the facility of making the payment either through NEFT or Online Payment. On
selecting NEFT, Service Provider / Contractor / Vendor shall generate a challan by filling up a
form. Service Provider / Contractor / Vendor shall remit the transaction fee amount as per the
details printed on the challan without making change in the same. On selecting Online
Payment, Service Provider / Contractor / Vendor shall have the provision of making payment
using its Credit / Debit Card / Net Banking. Once the payment gets credited to MSTC'’s

designated bank account, the transaction fee shall be auto authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e- tender

without payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing time
of the event so as to give themselves sufficient time to submit the bid.

3. Information about tenders / corrigenda shall be sent by email only during the process till
finalization of tender. Hence the vendors are required to ensure that their corporate email 1.D.
provided is valid and updated at the time of registration of vendor with the MSTC Ltd. Vendors
are also requested to ensure validity of their class Ill signing and encryption type of DSC
(Digital Signature Certificate).

4. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice

11




inviting tender).
5. Bidding in E-tender:

Note: Vendors are instructed to use Upload Documents link in My menu to upload documents

in document library. Multiple documents can be uploaded. Maximum size of single document
for upload is 5 MB.
Once documents are uploaded in the library, vendors can attach documents through Attach
Document link against the particular e-Tender. Please note that if the documents are not
attached to any e-Tender, the same cannot be downloaded by RBI and it will be deemed that
the vendor has not submitted the documents. For further assistance, please follow instructions
of vendor guide.

a) Bidders need to submit necessary EMD, E-Tender fees, if any and Transaction fee

separately for the e-tender. Transaction fees if any are non-refundable.

b) The process involves Electronic Bidding for submission of Techno Commercial Bid as

well as Price Bid.

The bidders who have submitted the above fees can only submit their Techno Commercial
Bids and Price Bid through internet in MSTC website www.mstcecommerce.com/eprocn/ —

e-procurement — New Common Portal — Bid Floor Manager— live event —Selection of the
live event— Transaction fee->Common terms->Attach Documents->Price Bid.
Please Note: The vendor after successful remittance of the transaction fees and EMD details,
will get the attach documents and common terms tab enabled in their login. Post successful
completion of this step, the vendors will be allowed to save the lot specific terms and submit
their price bid against the lot through the portal or download and upload the excel file for
submitting price bids, as the case may be. In case the attach documents and/or saving
common terms step is unsuccessful, the tabs for saving lot specific terms and submitting price
bid would be disabled. The status of whether the same is successful/pending would be
displayed in the bid status button.
c) First the vendor needs to fill up the Commercial specification if any and save it. Then
the vendor should fill up the Techno-commercial bid. After filing the Techno-

Commercial Bid, bidder should click ‘save’ for recording their Techno-Commercial bid.

Once the same is done, the Price Bid link becomes active and the same has to filled

up and then bidder should click on “save” to record their price bid. Then once both the
12
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Techno-Commercial bid & price bid has been saved, the bidder can click on the “Final
Submission” button to register their bid

NOTE: - After clicking the final submission “Delete bid” option would be shown. If the vendor

wants to delete the bid after final submission and re submit the bid, then he/she should click

delete bid and resubmit the same and again click final submission.

d)

9)

h)

)

K)

In all cases, bidder should use their own ID and Password along with Digital Signature

at the time of submission of their bid.

During the entire e-tender process, the bidders will remain completely anonymous to

one another and also to everybody else.

The e-tender floor shall remain open from the pre-announced date & time and for as

much duration as mentioned above.

All electronic bids submitted during the e-tender process shall be legally binding on the
bidder. Any bid will be considered as the valid bid offered by that bidder and acceptance
of the same by the Buyer will form a binding contract between Buyer and the Bidder for
execution of supply/work. Such successful tenderer shall be called hereafter
SUPPLIER/CONTRACTOR.

It is mandatory that all the bids are submitted with class Ill signing and encryption type

of digital signature certificate otherwise the same will not be accepted by the system.

Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender

in full or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the e-Tender document is acceptable.
Submission of bid in the e-tender floor by any bidder confirms his acceptance of terms

& conditions for the e-Tender.

Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted should be

in Indian Rupee as per UOM indicated in the e-tender floor/tender document.

No deviation of the terms and conditions of the tender document is acceptable after

opening of Part | of the tender. Submission of bid in the e-tender floor by any vendor

confirms his acceptance of terms & conditions for the tender. Any order resulting from this

13




tender shall be governed by the terms and conditions mentioned therein. The tender inviting
authority has the right to cancel this e-tender or extend the due date of receipt of bid(s) without
assigning any reasons thereof.

Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprocn to familiarize them with the system before bidding.

Vendors are requested to quote rates without GST on ‘Works Contract’ and the total cost

including GST shall be calculated by the system. No Change in quoted rates will be accepted.

Important Note

In the price bid due to number of words limitation, complete description could not be
accommodated, and description given thereof is brief. Before quoting rates, all the contractors
must read the complete details of each item given in the schedule of quantities and other
specifications/terms and conditions given in this tender document. For execution and rate
purpose, the details given in schedule of quantities in this tender document will be

implemented.

14



https://www.mstcecommerce.com/eprocn/

SECTION =i

General Instructions regarding Techno-commercial and
Price bids (To be read in relevance to e-Tendering process

only)

1.1. PART-1(Techno-commercial bid)

Reserve Bank of India, Thiruvananthapuram invites e-Tenders in two parts from
Companies/Firms/Agencies for providing Horticulture and Gardening Services for the Bank’s
various properties located at Thiruvananthapuram — (a) Main Office Premises, Bakery Junction,
(b) Reserve Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c)
Thamalam, (d) Plamoodu and (e) Nanthancode at an estimated cost of ¥45,00,000/- per annum
inclusive of GST.

1.2. Eligibility criteria for participating in thetender.
Company/Firm/Agency who fulfill the following pre-qualification criteria are eligible to apply.

Sl. Criteria Requirement

No

1 | Duration of past Should have minimum 5 years of experience of executing similar
experience works ending last day of the month previous to the one in which

applications are invited. Applicant should furnish their client list
showing the details of work carried out by them during the last 5
years. The list shall include details such as name of the client,
value of work executed, date of start and finish of work, etc. The
applicant should submit documentary evidence in support of
minimum experience of 5 years.

2 | Minimum value of | Experience of having successfully completed similar works during
each completed the last 5 years ending last day of the month previous to the one in
work (qualifying) which applications are invited should be either of the following:
Three similar works each costing not less than the amount equal
to 40% (i.e., ¥18,00,000/- per annum) of the estimated cost or Two
similar works individually costing not less than the amount equal to
50% (i.e. ¥22,50,000/- per annum) of the estimated cost or One
similar work costing not less than the amount equal to 80% (i.e.
%36,00,000/- per annum) of the estimated cost.

3 | Yearly turnover Should have annual turnover of amount equal to the estimated cost
(%45,00,000/-) during each of the last 3 financial years i.e., up to
March 31, 2025. (Audited balance sheet duly certified by a Charted
Accountant or turn over certificate from a CA along with copies of
ITRs shall be submitted)

4 | Solvency Should furnish solvency certificate issued by the applicant’s
Certificate banker, specifically for the purpose of the work for a minimum
amount equal to the estimated cost (345,00,000/-)

The contractors fulfilling the prescribed criteria should invariably furnish, the following information
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in writing and submit relevant documents to satisfy the Bank about their eligibility for participating
in the tendering process along with the tender form.

Please refer to Para 1.4 of Section II.

1.3. Details of the company/firm/agency

a)

b)

d)

The full particulars of the Company/Firm/Agency, in detail, are required to be submitted.
In case of a company, the certificate of registration, Memorandum and Articles of
Association of the company and other relevant documents and particulars of all the
directors and responsible officials are required to be submitted. In case of a partnership
firm, the partnership deed, power of attorney, if any and particulars of all the partners
constituting the firm; and in case of an Agency or Proprietorship, the particulars of the
individual/individuals involved therein along with the name(s) and address(es)’ etc. are
required to be submitted.

Details of work experience as per the requirements in the pre-qualification criteria
supported by work orders, documents, and certificates shall be submitted. The details
along with documentary evidence of previous experience, if any, of carrying out works for
the Reserve Bank of India at any other centre should also be given.

Income Tax Assessment orders along with latest final order and credit worthiness
certificate from the bankers with a copy of the specified accounts of the business of the
Contractor for a period of last three financial years duly certified by a Chartered
Accountant should be enclosed in proof of credit worthiness and turnover for the last three
years.

Written information about the names and addresses of the bankers with full details like
names, present contact postal addresses, e-mail IDs, telephone (landline of executives
and mobile Nos., etc. of the contact executives) i.e. the persons who can be contacted at
the office of their bankers by the Bank, in case it is so needed, should be furnished.

1.4. Documents to be uploaded

(i) Scanned copy of Original Documents to be uploaded online through ‘mstcecommerce’ portal
in PDE format while submission of e-Tender (Each file size should not exceed 5 MB):

a) Audited or CA certified statement of accounts for the last 3 accountingyears.

b) Income Tax Return filed with the Income Tax Department for the last three financial
years.

c) Applicable tax registration certificate, viz., PAN, GST, etc.
d) Registration Certificate of the company/firm/agency issued by the relevant authority.
e) E.P.F. Registration Certificate and E.S.I. Registration Certificate.

f) Solvency Certificate issued by the tenderer’s bankers specifically for this work for an
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¢))

h)

)

amount equivalent to the estimated cost, for indicating financial soundness of the
tenderer.

Copy of license issued by the Regional Labour Commissioner (Central), Office of the
Regional Labour Commissioner (Central), Ministry of Labour and Employment,
Government of India.

MSME registration Certificate for MSME firm.

The client-wise names of work(s), year(s) of works execution of work (s), awarded
and actual cost(s) of executed work(s), names and full contact details of the officers/
authorities/ departments under whom the work(s) was/were executed should be
furnished. Client Report has to be submitted in prescribed format (Annex A.pdf).

All documents related to work experience supported by Work Orders, completion
certificates and other details. (Refer 1.3 (b) above)

k) Power of Attorney/Authorisation with the seal of the company/firm/agency in the

1)

name of the persons signing the tender documents.

Any other technical information the tenderer wishes to furnish.

m) Bank Account details of the company/firm/agency in the prescribed format (Annex

n)

0)

p)

B)
EMD payment details through NEFT (Annex C)

The tenderer shall have to submit an Undertaking declaring that they have not been
convicted in any Court of Law or suspended / blacklisted by any organization on any
ground. The tenderer shall also provide details of any civil suit pending in any of the
works executed in this regard.

Concealment of facts/ information and subsequent detections thereof of the same/
submission of incorrect information/ forged documents may lead to annulment of the
contract / rejection of the bid forthwith.

1.5. Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their failure to do
so, the Bank reserves the right to reject theircandidature.

1.6. Intending tenderer has to deposit EMD (2% of the estimated cost) of ¥90,000/- (Rupees
Ninety Thousand only) in the form of Bank Guarantee favouring Reserve Bank of India payable
at Thiruvananthapuram.

or

EMD shall be deposited through NEFT in favour of ESTATE<space>Your company/agency/firm
name in the A/c No.: 8614038 & IFSC: RBISOTHPAOL on or before the date given in NIT.

1.7. The tenders not accompanied by the Earnest Money Deposit as prescribed in the tender,
shall be treated as non-bonafide tender and shall not be considered for acceptance under
any circumstances.
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1.8. Under any circumstances, interest will not be paid on EMD.

1.9. EMD shall be forfeited if the bidder withdraws his bid during the period of tender validity or
fails to execute the contract or award of work.

1.10. The EMD of the successful bidder shall be refunded by the Bank once the successful
bidder submits Performance Bank Guarantee and executes contract agreement with Bank, on
which, the Bank shall not pay any interest. EMD of the unsuccessful bidders will be returned of
the award of the contract without any interest. EMD shall be forfeited if the bidder withdraws his
bid during the validity of tender.

1.11. The successful bidder will be required to execute an agreement incorporating all the terms
and conditions of the contract within a period of two weeks from the date of issue of Letter of
Award or the date of commencement of work, whichever is earlier. If the successful bidder fails
to sign the formal agreement within the stipulated period or fails to commence the work on the
due date, the letter awarding the work shall be treated as cancelled and the EMD deposited
shall be forfeited. Further, the Bank reserves the right to debar such persons / agencies /
companies from participating in any tenders or undertaking any work in the Bank for a period
of three years. However, before doing so, the Bank may give such bidders a seven days’ notice
to show cause (SCN) and consider any reply submitted to the SCN before finally deciding on
debarring the person / agency / company. The decision of General Manager (Officer-in-Charge)
(Kerala and Lakshadweep) shall be final in this regard.

1.12. The bidder shall submit all relevant documents, reports and other particulars which are to
be submitted along with the tender within the due date of submission of tender. However, the
Bank reserves the right to ask for clarifications, certificates, reports or any other relevant
information from any or all bidders, which shall form part of the eligibility criteria, even after the
due date of submission of tender. The bidder shall submit the same within the timeframe
specified by the Bank without which the Bank will be constrained to consider the bidder as
ineligible.

1.13. Before submitting the tender, the bidder may go through the general terms and conditions,
scope of work and all other instructions on which the work will be awarded by the Bank and
required to be executed by the successful bidder. The bidders may satisfy themselves as to the
specified eligibility and other criteria. It may also be noted that the general terms and conditions
are indicative in nature and the same shall not restrain the Bank from imposing or requiring the
tenderer to agree upon such further or other terms and conditions, or to alter, modify or omit
those terms and conditions, as are considered necessary for the due and proper execution of
the work being awarded under this tender.

2. PART- Il (Price Bid)

Part - Il of the tender will contain no conditions but only the Price Bid of the tenderer and shall be
opened online after due fulfilment of condition as per Part-I tender. Change of terms and conditions
and technical deviations, if any, found in Part Il of the tender will not be taken into account and will
be treated as null and void.

I. FIXED COMPONENT:
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A) Salary of the Supervisor and workmen deployed for Horticulture and Gardening services
(includes minimum wages (GOI), EPF @13%, ESI and minimum bonus at 8.33%) as per the
eligibility criteria fixed by GOI.

Il. VARIABLE COMPONENT:

B) Service charges cover the following:
a) Charges for providing tools / implements / accessories and transportation.
b) Insurance charges (WC Policy, TPL Policy)
c) Overheads (payment over and above minimum wages and minimum bonus)
d) Charges for providing uniforms, badges and gloves etc.
e) Contractor’s profit
f)  Keeping in mind the possible escalation in the statutory components

2.1. The quote offered by the Contractor in the price bid shall be firm and final and the Bank will
not entertain the Contractor’s claim for revision of rates during the currency of contract except
when changes in two components of minimum rates of wages only viz. the Basic rates and
Variable Dearness Allowance (VDA), as announced by the Government of India under the
Minimum Wages Act. The amount of such hike in monthly contract amount, in proportion to the
monthly duties, will be restricted only to the increase in Basic rates and Variable Dearness
Allowance (VDA) and any other components which form part of wages or allowance which are
statutory in nature viz. EPF, ESI, Bonus etc. which are dependent on the Basic rates and/or
Variable Dearness Allowance (VDA) will not be considered by the Bank for the revision in monthly
contract amount. The Contractor shall keep in mind the possible escalation of these statutory
components other than Basic rates plus VDA and offer their best rates in such a way as to
accommodate these incremental costs under the Price Bid. The decision of the Bank in the matter
will be final.

2.2. All statutory deductions, as applicable shall be made from the bills submitted by the
company/agency/firm. The Price Bid shall, therefore, be allinclusive. Statutory deductions viz.
EPF, ESI etc. included in the fixed component will be paid only on production of documentary
evidence.

2.3. The tenders of bidders who resort to irrational underquoting, whether intentionally or
erroneously, of any components of price bid shall be liable for disqualification and such bidders
even though offering the lowest among the eligible quotes, will not be considered for the
selection as successful bidder among the eligible bidders. The Bank may seek their rate analysis
/ breakup and comments within a time frame specified by the Bank. However, the overall contract
amount, if found insufficient even to pay for the minimum wages for the employee category and
associated statutory components shall be summarily rejected and such bidders even though
offering the lowest among the eligible quotes will not be considered for the selection as
successful bidder among the eligible bidders. The decision of the Bank regarding such
disqualification are binding on the bidders and shall be final.

2.4. Price Bids shall be inclusive of the cost of the uniform, shoes, identity cards and protective
gear provided by the company/agency/firm to the personneldeployed.

2.5. Price Bid should contain only the price filled in Indian Rupees in figures and words and any
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condition will make it liable for rejection.

2.6. The Price Bid shall be completed in all respects by an authorized representative of the
bidder.

3. Opening of Tender

As per the procedures laid down in Section — | hereto for opening of tender.

3.1. Validity of Tender: The Tender along with the prices shall remain valid initially for a period
of 90 days from the date of opening of Part-I, which may be further extended by mutual
agreement in writing by the Tenderer and the Bank and the Tenderer shall not cancel or
withdraw the tender during this period or change the quoted rates.

3.2. The tender documents which do not comply with the conditions prescribed in the tender
form will be summarily rejected.

3.3. Conditional bids will also be summarily rejected.

3.4. The Part-ll (Price Bid) of only those tenderers who qualify in the Techno-commercial Bid
(Part-1) will be opened on a subsequent date, for which the intimation would be given to the
gualified tenderers.

3.5. The Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank also reserves the right to reject all the tenders without
assigning any reason thereof.

Note: All the tenderers may please note that any amendments / corrigendum to the tender, if
issued in future, will be notified on the official website of RBlI and MSTC e-commerce website
only, as given above, and will not be published in newspapers.
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SECTION — 1l

Form of Tender

To, Place:
General Manager (Officer-in-Charge)
for Kerala and Lakshadweep Date:

Reserve Bank of India
Bakery Junction
Thiruvananthapuram - 695033

Madam/Sir,

We have carefully examined the specifications, scope of work and schedule of quantities
relating to the works specified in the memorandum hereinafter set out and having visited and
examined the site of the works specified in the said memorandum and having acquired the
requisite information relating thereto as affecting the tender. We hereby offer to execute the
works specified in the said memorandum within the time specified in the said memorandum at
the rates mentioned in Part Il of the tender and in accordance in all respects with specifications
and instructions in writing referred to in articles of agreement, general instructions to the
tenderers and special conditions, conditions hereinbefore referred to, specifications, schedule
of quantities and with such materials as are provided for, by and in all other respects, in

accordance with such conditions so far as they may be applicable.

Memorandum
(@) | Description of | Horticulture & Gardening Services for the Bank’s various
works properties located at Thiruvananthapuram — (a) Main Office
Premises, Bakery Junction, (b) Reserve Bank Officers’
Quarters, Kowdiar and Reserve Bank Staff Quarters at (c)
Thamalam, (d) Plamoodu and Nanthancode.
Note: Kindly refer to Section VIII for the detailed scope
of work.
(b) | Estimated cost of | ¥45,00,000/- per annum (inclusive of all taxes)
work
(c) | Mode of payment | As per Clause 1.6 of Section | (General Instructions
of EMD regarding Technical and Price bids)
(d) | Earnest Money % 90,000/- (Rupees Ninety Thousand only) (2 % of the total
Deposit estimated cost of work)
(e) | Validity of contract | One year (to be renewed for a maximum period of two years
as per the terms and conditions mentioned in the Articles of
Agreement and based on satisfactory performance)
(f) | Performance 5% of the quoted amount (to be submitted by the successful
Guarantee agency in the prescribed format —(Annex D)
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2. We undertake to deposit a sum of %90,000/- (Rupees Ninety Thousand only) as
Earnest Money with the Reserve Bank of India by NEFT or Bank Guarantee by a
scheduled bank drawn in favour of the Reserve Bank of India, Thiruvananthapuram.

3. We also agree that our tender will remain valid for acceptance by the Bank for 90 days
from the date of opening of Part | of the tender and this period of validity can be extended
for such period as may be mutually agreed between the Bank and us inwriting.

4. | /| We also agree to not make any modification in its terms and conditions during the
validity period or any other extended period as agreed mutually. We also agree to keep
the Bank Guarantee towards Security Deposit, valid for the entire period of validity of
tender or to keep security deposit with RBI for the entire validity of tender/ contract period.

5. Should this tender be accepted, I/we hereby agree to abide by and fulfil all the terms
and conditions of the Tender so far as they may be applicable and in default thereof, to
forfeit and pay to Reserve Bank of India such sums of money as are stipulated in the
conditions contained in the tender together with the written acceptance of the Contract.

6. I/'We understand that Reserve Bank of India reserve the right to accept or reject the
lowest bid and any or all of the tender either in whole or in part without assigning any
reasonthereof. | / We have deposited a sum of ¥90,000/- as Earnest money with Reserve
Bank of India, which amount is not to bear any interest. Should we fail to execute the
contract when called upon to do so, we do hereby agree that the sum shall be forfeited
by Reserve Bank of India.

7. The tender is submitted in two parts. Part | contains all commercial terms and
conditions and technical particulars and Part Il contains only the price bid in the Bank’s
proforma.

The names of partners of our firm/ company are:

Name of the partner/ director of
the firm authorized to sign

Or/

Name of person having power of
Attorney to sign the Contract
(certified true copy of the Power
of Attorney should be attached)

Yours faithfully,
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Signature of Contractor

Date:

Witnesses:

(1)

(Signature)

Name:
Address:

Date:
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(2)

(Signature)

Name:
Address:

Date:




WS IV/ SECTION IV

PIR DI Q‘Iﬁ/Articles of Agreement

8 IR fasadaA # feAis , 2026 @I YRA™ oid §%, S yRd™ oid 3%
fAaH, 1934 & ded RIfid t& fAmm fem €, forae ddia srafay dss # §, 8k
fPaIdRA & Ueh ST &, GRT UG SRSR! HeTs® (HRT SieRY), HRdd Red
. ~\ o . o~ o o

S, B! SIaRH, faraaqRA-695033 (BT 3 "FAiedr/ S gl ST & Ud &l 3R
(TSGR B/ u/Tor), Hufal & i an & uaur & deq wifid @fe
HH 8) 3R ForaesT Uslird wratad (B o TfdeIdR " ST €, GRTS ..o
& AeIH Qo 3o e Hed gRT 39 B § U3 &3 & o1y 3ifiepd 8, b R ua &
g fFwfed fasan mar g

This AGREEMENT is made at Thiruvananthapuram on this day of , 2026
between Reserve Bank of India, a statutory body established under the Reserve Bank of
India Act, 1934, having its Central Office at Mumbai, and one of its Offices at
Thiruvananthapuram, represented by its authorized officer i.e., General Manager (Officer-
in-Charge), Reserve Bank of India, Bakery Junction, Thiruvananthapuram-695033
(hereinafter called “the Employer”/ “he Bank” on the one part and
(proprietorship/partnership firm/Company/Agency), incorporated under the provisions of
the Companies Act (in case of a Company) and having its registered office at (hereinafter
called “the Contractor”) represented by Shri .................. who is authorized to enter this
agreement by its Board of Directors on the other part.

3R S e &1 RaT SheR B fava-aqed # Rud d& @1 fafia Tt & forg Jamg
SFTMT 3R IFTEHT YaTE UeM &R & AT T HAT § - () A Sriag URER, 9t
SiaRH, (@) Rod dop fIBTRAT B B, HaSIR 3R Rold s T HIER (1) T, ()
WHg 3R (§) ATdIs & foru|

AND WHEREAS the Employer has the intention of engaging the Contractor to provide
Horticulture and Gardening Services for the Bank’s various properties located at
Thiruvananthapuram — (a) Main Office Premises, Bakery Junction, (b) Reserve Bank
Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d)
Plamoodu and (e) Nanthancode.

3R gt SHER A I Xl b AR 1Y FHRA & e Tgafd sgad &t § o Tt FAufia ot
TS ¢ 3R faRy wraf 3iR AR bt vt A Feffed 3t < & ofR a1 & SRl wewfa I fpy g
gfkael/eH @ Wy w0 ¥ 3R fAfed T T Jgafd & R, 3R aifer I@R@E TRR
(@A) Pt WHTawdr ¥, o Tt &) a8 IMies €9 T "I Bl Sl 8, 39 Bl Bl
B & e a1 auf Tl @R R fbar T B, W 39 AR & agd <F g (B g
TR PR R BT T D) |

AND WHEREAS the Contractor has agreed to execute upon and subject to the conditions
set forth in the Conditions set forth herein and to the Conditions set forth in the Special
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Conditions and in Conditions of Contract and as amplified /curtailed by subsequent
additions/deletions mutually agreed upon, originally agreed both expressly and impliedly
and also naturally flowing out of the nature of Annual Maintenance Contract (AMC) (all of
which are collectively hereinafter referred to as the said "Conditions") the works described
in the said scope of work at the AMC rate as shall become payable thereunder (hereunder
referred to as the said AMC contract amount).

A. 39 59 R FRufafad agddl oued &1 9l 8:

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. I8 IR 01 3fUd, 2026 T YHTAT T SR 31 AT, 2027 TP AN Q7 3R T§ aH! Tall
D1 Ut TgHfa & 3 ufa 9df, 3 3R auf & forw ggrn o T&dr §, S0 fb SHeR gRI
G HaTd TeH @ Y 3R SId dd 39 - aftfd 2ral & S9R Ugd TH et fohdT
ST | 39 ey § o &1 (o sifad gl

This agreement will come into effect from April 01, 2026 and will remain in force up to
March 31, 2027 and is annually extendable up to two more years, subject to mutual
consent of both parties, on satisfactory services being rendered by the Contractor and
unless it is terminated earlier as per the terms hereinafter contained. The decision of the
Bank in this regard will befinal.

2. I A1t I/IWIG BRR 1 A1 o [GaR 7 1 fob I Wl aifties [@RWTd IRR REDHR
3§ SfcaRad dXids I 31eT i ST §, ShER 3 Idi o 31 Iad B & | afvfa wd
R 3R fefea sy

In consideration of the said AMC contract amount to be paid in the manner set forth in
the said conditions/AMC Award Letter, the Contractor shall upon and subject to the said
conditions execute and complete the work described in the said scope of work.

3. 9% SR & Fuffea Traf & FAfdy et oik it § Sfaer &t iR &7 Yira= S|

The Bank shall pay the Contractor the said contract amount at the times and in the
manner specified in the said conditions.

4. 5% Fd R FR (TDS) P Heldl IR TR W 3T R fAUTT 3R sfieaet favymr & gwa-
TG TR SR} e e fRemnfaden & SaR o, iR fasdt o ififaw & siavfd g areht
3T walfaal & forg +ft, ik Tefda sifdffom & ffdy e ¥ wg dim & ik 3fa
THIUTIS Td HR &1 OHERT $haR W 8N, 399 Ugd fob 9 gRT 39 &R 3R 3
Heldl DI o B 811 S B 3R T 3ifipd MRIPR IT HeWE D, /Aead Hemad, JuaT
fqumT, feadaRA 3|

The Bank shall deduct Tax at Source (TDS) at the appropriate rate as per extant
guidelines of the Income Tax department and GST department, provided from time to
time and such other deduction under any other statute and the onus of producing
appropriate certificate for non-deduction as provided in the relevant statute by way of

25




intimation within the time limit and before such tax and other such deduction is being
made by the Bank shall be on the Contractor.

The Deputy General Manager/Assistant General Manager, Estate Department,
Thiruvananthapuram is the Authority authorized on behalf of the Bank.

5. TP TRV HIR U U, TR 3R T8I Sfeiad G¥dlael HIR b1 YR FH0r
B

The AMC award letter, agreement and document mentioned herein shall form the basis
Contract.

6. IR BT AA-IHIU T T AR aRfUfe W g fAfaer swaas # fAfgd od iR
aRfRferal qu Y fosan a1 s Hft WS (GUR) 39 GHSIA BT fewdr |1 S 3R
q&ﬁwmmﬁr@nwﬁwwaﬁw% WWWW
T by 3Hd gia IUHHT Jod Jadhie I 9fg & STUR TR 7R, Rl b 4 g
fryffed forar man g

The renewal of the contract shall be on the same terms and conditions. The terms and
conditions contained in the tender document and any clarifications (corrigenda) issued
shall be treated as part and parcel of this agreement and shall be binding on the parties.
During the annual renewal of the AMC, the maximum permissible increase in AMC
amount will be based on increase in Consumer Price Index as decided by the Bank.

7. TR P! HYHaH & I o forg I 20l 3R ol IR Sl AR & forg foar &
ORI ST Hehdl &, SRTd [ 9 ShaR BI YTl B FaoHd Ul 3R IfG §& U1 gl
g1 TAHRU & GRM, 9§ Hf gAaw 3+ SHfAFTH 1948 & UIAUM & dgd G e
([F% TBR) GRT LI SIRT DT Sl §, T HHAMRAT BT a1t & forg gieg < st

The contract could be considered for further renewal for a maximum of two years on the
same terms and conditions, provided the Bank finds the services of the Contractor
satisfactory and if the Bank desires so. Also, during renewal, escalation/increase will be
given for deployment of workers whenever the notification issued by Chief
Commissioner (Central Government) under the provision of Minimum Wages Act 1948.

e %ad) B! TeAfd Yeb | B Pt URTY 3R TR B
mﬁ%w@m%qwuwh$ﬁmm“ﬁn€nﬁaﬁaﬁ?maﬁmﬁa
gt 3R T8 SR gRI fad/3d1sy TRdd HR & A HelH & STUR W 3T 8| 39
forg yrar qaft foman ST 519 39 §& & HfIGIRGT gR1 39 UHId # Tal a<ies I gH1fora
farar an 81 for TaTe TaesHe U J USH &1 78 €, duUTe welad & S|

The agreed charges of% (Rupees only) will be
inclusive of both manpower and materials used for efficient rendering of service as per
the scope of work and terms and conditions of the contract and shall be payable on
monthly basis subject to submission of bill/invoice by the Contractor. The payment
thereon will be made after the same is duly certified by the Bank’s officials to the effect
that the services have been provided satisfactorily, subject to statutory deductions.
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9. IRITd Yo [T § SR o o1 fRuft, fafg ufkad =t an fansht srg fRufa & srefm
Tl g

The above charges are firm and not subject to labour conditions, exchange variations
or any other condition whatsoever.

10. SURIGd Y[ewh! | Sgye], ST odb, fhl 30 B 3R Yo AT 3 IUHR WA Tl
%,Elé%a's’ﬁws‘rmlﬁwﬁaé_sﬁu RBR, Iod WBHR TT Tt RITG WTTHRUT GRT AMY
TRl

The above charges exclude GST, Insurance charges, any other tax and duty or other
levy, whether existing or levied in future by the Central Government or the State
Government or any local authority.

11. 3heR At oTUR W &1 & &7 3R HRR Bt Xd! 3R a0 & SR Jad UeH
A & fo fomdeR grml

The Contractor shall be responsible for providing services on regular basis as per the
scope of work and terms and conditions of the contract.

12. YR1g RoTd §% Bl B G/ 3R UM &1 Y4 BT o0 dd & SHanRal &

A1egd § f9a &1 YH0E, YTaH AT SR HRR B [l rdl, Rufaat ofR uraurt &1

%vltﬁ-dqﬂ,ohltfmﬁr&m?,¢|Jﬁ4¢0|qﬂ|,mﬁﬂw,wﬁmsﬁ?@ﬁmﬁﬁ
|

The Reserve Bank of India will administer and arrange for supervision of works through
the Bank’s staff including certification of bills, making payments and implementation of
various terms, conditions and stipulations of the contract, execution of the work, quality
of work, quality of materials, progress and completion of the contract.

B. $¥ER §RT WS Pt oI aTail AaTd

SERVICES TO BE RENDERED BY THE CONTRACTOR

1. I T 3R TS 1Y FAY TR 3T HRIR BT 38T HHT ST SR 3 HRR H WS
geff 1 Tefdd 0 § I Tl 3R YARIRT BT UTe BT TS 3R I Ta 3R THARRI &
STIR U 3R ¥ HRR DI GRT HIAT 81T

The said conditions and the correspondence attached hereto shall be read and
construed as forming part of this Agreement and the parties hereto shall respectively
abide by, submit themselves to the said conditions and the correspondence and perform
the agreements on their part respectively as per the said conditions and the
correspondence contained therein.

2. g fdar ve [fda dgul ik &1 d@fdar g, S srgwde Vil H fawgd $rd 91 & SgaR
&1 e & fore g, o dfaer (1) &t foxfta sie & wnfira fasan man g1

This Contract is a fixed lump sum contract, to carry out the work according to the scope
of work detailed in Section VIII, at the rates contained in the Price Bid of the Tender
(Part 11).
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3 3heR T& SR Had SR SU% MHRAl iR HHart Ao & fFgea @b
FHUANA! D! T QT 3R SR T TG BT

The Contractor shall provide a complete and updated list of all the personnel deployed
in the Bank’s Main Office Building and also at its Officers’ and Staff Quarters.

4, IRR UM & 20 f& & HIdR, SHeR $! 96 & URIR H SYET R A ¥ Ugd, 9t Hia
& M, 39 3R R Ud ¥ A&fd fqaror, Ty § T URIUIE SdR &1 deak URdd H3-1 g |

Within 20 days of award of contract, the Contractor has to furnish details of all its
personnel relating to name, age and permanent address, along with a passport size
photograph before engaging them for duty in the Bank’s premises.

5. 3PhaR I8 YA B & ufiférd ok e safaaal &1 a1 fava oy, St odifRes =4
@ gl 3R ol fpdt ot Rt a1 HopmHe SHIRGl O I 9 81 I 31 B &l gHTa 61 9
FX B AT B ST B Tl o | ShaR 18 TN Bt Y W HH faralt Hf fdd o1 v R
1 7|

The Contractor shall ensure that trained and competent persons are deployed, who are
physically fit and that they are not suffering from any chronic or contagious diseases that
may hamper their ability in carrying out the work efficiently. The contractor shall not
employee any person below the age of 18 yrs.

6. heR gRI ged Gt sl a1 FHAR] SHhaR & HHAMA & U H AF oM 3R
YR ReTd do T oiiesl/eranial & Teie § et f ueR ot Smier) =8t :am|

All the workers or employees deployed by the contractor shall be considered as the
employees of the Contractor and Reserve Bank of India shall not have any liability
whatsoever in nature in regard to such workers/employees.

7 3PeR 39 PR P dgd 9P gRI 3axge Jd ¢4 & forw i safdaal & adq,
YIS LaH AoIge! IR 3 BT IS & YA & g FoiHeR 3R IRerl ghm|

The contractor shall be responsible and liable for payment of salaries, statutory minimum
wages and other legal dues to the persons who are employed for the purpose of rendering
the services required by the Bank under the agreement.

8 SHGER g YA B o 39D gRI FHAISTa SHaIRAT ®I dd-/dd- T Y TH7T TR
A% T o WA A STH HRb a1 ST 3R Ad-/adH ﬁﬂmﬁmﬁ&nﬂfﬁﬂmww%w
AT B & forg, 53 7ElA Faierd &1 gamon Uz 3R T Y SR BT SHTaxgebdrsh
el W @FL 81, S % EPFO, ESIC 3n1fE & T STHT gRaTdell UHI0l USH oRAT 81T, 3%
ffaRed, IPER B TEH Udh THI U U™ H fob fafld o S ok wfaar st
o iR Ige) ififaw, 1970 & dgd It 1Rl &1 uraH foar 1 3@ 81 9% &l
SHER I Id/dd- & YA & faaRoN &t Joaar & forg o Wede HiH &1 SHf¥HR g
3R IHER F 4H HAT & AN el & SuTeH & R B & forg farsdt off s
XTI B HRT A Bl HYBR Ht gR|

The contractor shall ensure timely payment of wages/salary to the workers persons
employed by him through cheque or by credit to bank account and a certificate to the
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effect that the salaries/wages are being paid regularly shall be furnished to the Employer
every month along with documentary proof of such payment and of statutory fulfilments
i.e. deposit to EPFO, ESIC, etc wherever applicable. Further, the Contractor shall furnish
a certificate every month to the effect that all the obligations under the various Labour
Laws and the Contact Labour (Regulation and Abolition) Act, 1970, are complied with.
The Bank will have the right to ask for bank statements from the contractor to verify the
details of wages/salary paid by the Contractor and will also have the right to demand any
other documents which are required to ascertain compliance by the contractor to various
provisions of the Labour Laws.

9. PR TE FAT BT [ U HIR & d8d a9 gRIT ATTID Jarail dHI T&H & & oY
D W W 7T G4 Hfdaal ST ST IRDAI GRT HI-IAT UTtd AT U=t o 91y g1, forges forg
4% GRI P13 AHfARad Y el fdar S| ddher fodt Wt safaa a1 SFeR a1 3= ol
! gu fpddt oft die a1 T & fod Off RE § SieR 8 Sl 8% & &1 R R $HA &
HRUI Bl qHhdT 5

The Contractor shall ensure that all persons employed for the purpose of rendering the
services required by the Bank under this agreement are insured with an IRDAI recognized
insurance company, for which no extra payment will be made by the Bank. The Contractor
shall be solely responsible for any injury or damage to any persons or animals or any
other things arising due to deployment in the Bank for executing the work contract.

10 dPhaR T8 YA & [ Tt FHARY, §F & IRIR & 91 59 IR & dgd 30 Sl
@ SSTH G THT, d 1 39D AP Toicl gRT Huiia Tawsdr, RISER, JREM, 3/ TagR
3R ATHT SR & D! 61 UTa Be 3R 9 THHAT fHuniaes g o a1 SdhaR iR/
YD HHART = I D! BT UIeH BT 8 A1 81| SHER U HHAMRA! & 3w TAER
3R 3R & fog fTgR gRT iR afe o gR1 fopelt off Riprad o ot 8, O SdhaR T
HUANG! B § P URIR F A1 Tt BT

The Contractor shall ensure that all employees, while in the premises of the Bank or while
carrying out their obligations under this agreement, observe the standards of cleanliness,
decorum, safety, good behaviour and general discipline as laid down by the Bank or its
authorized agents and the Bank shall be the sole judge as to whether or not the Contractor
and/ or his employees have observed the same. The Contractor shall be responsible for
the good behaviour and conduct of his employees and in case of any complaints by the
Bank, the Contractor shall not employ such employees in the Bank’s premises.

11. ShaR Bl Gl HHARTT & B BT Al R IR U J ddafur H1 gr difcs
Y JHINA & dgd Ued 9T d% B Jarad ddIyoiadl & AR I3 8 9 |

The Contractor shall personally and exclusively supervise the work of all the employees
SO as to ensure that the services rendered under this agreement are carried out to the
best satisfaction of the Bank.

12 mﬁﬁﬁ%w\wﬁié%w%ws 1t HHERT §% & dufa § FAfdy wag dm &
§1E 1 Ja B A7 T8} 3, OfF I b DI Yd WIpid &b WY 3R SPHER oI o
DI RN HIA & [T T8 A=D1 51 |
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The Contractor shall ensure that no employees of the Contractor will enter or remain on
the Bank’s premises beyond the specified time limits unless and absolutely necessary
and for fulfilling Contractor’s obligations and with the prior approval of the Bank.

13, 3PER dF TT 396 URTR T71 39 fHdft 41T a1 39 foredft Iueswor o fbfe a1 d ot
foh<ll Ui B! ShaR a1 IUDb HHATRA! A1 Tolcl o [l B, Iob, HH! T ATIRATG! B BRI
B arat fopdt off Jopa & for SRert gl

The Contractor shall be liable for any damage caused to the Bank or its premises or any
part thereof or to any fixtures or fittings thereof or any property of the Bank and therein by
any act, omission, default or negligence of the Contractor or his employees or agents.

14 3HeR dF DI fHdt ft <8 & forg Gamast 37 & forg IaRerdt 8 St 3dheR gRT HRR
& ded ST HRd Y (gl & Iy & HRUI dh TR AT T |1

The Contractor shall indemnify the Bank for any penalty levied on the Bank due to breach
of regulations by the Contractor while performing the duties under the contract.

15, ShaR fGqd], SIFaR! I diell B 8iF drell diel & g, R d% S dufy & aeft
TS 3R Foac! JHAE & forg SeR gnm, forgd s, @i, oS, MY anfe 2 €,
Si TETe a1 9P AruRdTe! A1 fobet o I Yffd/HHaR! A1 GIFl & HRUT SO 8l Tabd
g, 918 98 dIc I JHuH AIuRare!, goe a1 fhd 37 HRUT Y g, S 39 HRR DI AN HRA
Y faredt +ft aRE S[ST 811 39 URT &1 U8 A gU A b S o 59 9 va-! &1 g1
qrer 1s ot UM, 918 98 qRd SIS B a1 ST, 3R TS, e, et et a1 Il dl
B AT Bis Ul THUH, 1Y 8 59 IR & (900 & ®0 & Y1 3R Bl $I g aren qeft
Wﬂ-ﬁlﬂﬂfﬁél

The contractor shall be responsible for injury to persons, animals or things, and for all
structural and decorative damage to Bank’s property including garden, lawns, trees,
plants etc. which may arise from the operation or its neglect or any of his worker/employee
or either, whether such injury or damage arises from carelessness, accident or any other
cause whatever, in any way connected with the carrying out of this Contract. This Clause
shall be held to include inter alia any damage to buildings, whether immediately adjacent
or otherwise, and any damage to roads, streets, footpaths, bridges or ways as well as all
damage caused to the buildings and works forming the subject of this Contract.

16 Tt SiR forddt oft Tl & oy & ot foreht Tt e a1 Wufty &1 gU JH9H ¥ Sad gial §
ST SR Seiiad € R foedt off grd & day o it fopaft +ft 11 ar o=y & dgd die a1
&fa & Tay o forar am g1 iR fsdt o gammast o1 &fd & RIHR & Taiy § S T a1d &
URUMTAER=Y &1, ShaR s o &ifdgfd S SiR it ot afagfd wxar g

The contractor shall indemnify and keep indemnified the Bank in respect of all and any
expenses arising from any such injury or damage to persons or property as aforesaid and
also in respect of any claim made in respect of injury or damage under any Acts of any
legislature or otherwise and also in respect of any award of compensation or damages
consequent upon such claim.

17. SPeR YR Rerd s o1 Fafiiaa & e afagfd s s om o aifayfd swar
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8|

&) forll qelTa ver gRT St a1 YUl &I g a1 81H/&ifd Pt aolg ¥ Sd @is oY grar ot

&1 & e & SR g3 8|

%)g?%ﬁw%ﬁﬂmmﬁﬁmmﬁﬁﬁﬁmsﬁ/m%wgﬁm
gl

) ARLPF/ 9\ &1L, ESI, fafamt ofe & Srgare 7 811 & HRU Sdd dis Hi graT|

The Contractor shall indemnify and keep indemnified the Reserve Bank of India against:

a) Any claim arising out of third-party loss/ damage to life or property caused by/during
execution of the work.

b) Any claim arising out of loss/ damage to the workmen engaged by the Contractor
during execution of the work.

c) Anyclaim due to non-compliance of applicable PF/ Labour laws, ESI, regulations
etc.

18 3heR gyt wHenfal o1 Tolel &) uge UF UeH B Sl dF & uRER | fawg e
H 3R AT BT 6 Tt FHART 3R Tole 9 & IRIR § HH FRd THG §HRM UgdH
U3 UgH |

The Contractor shall supply identity cards to all employees or agents who shall be doing

the subject job at the Bank’s premises and ensure that all the employees and agents bear
the identity card at all times while they are working in the Bank’s premises.

19, 3PHER YeHd ¢ 3R I YT a1 8 [ a8 o gR1 Fged/arafRia w vt aafdaal &)
g WY BT fb I IheR & HHARY & IR I% Ui fHaiadr It §& & fIams w18 grar
TE1 BN, 3R SF Sob BT TG B AT Y7 HIA SR/ fordit 3= fae™ & dgd fhelt 3/
DA AT U B o T Torgd], 9d= a1 fadl 3 UHR &1 G3HTGS YT A o forg
foreR T8t BT 3R PR U HHARTT B Faifdd B/ aH/Aa1 T4l & ded Iudsy
it gfaemen o UM w1 & fod I kg I ordgR g

The Contractor agrees and undertakes that they will make it clear to all persons
employed/engaged by them to perform the obligations under this agreement, that they
are employees of the Contractor and that they shall have no claim against the Employer
i.e. the Bank, and the Bank shall not be liable to pay wages, salary or any other type of
compensation to execute the contract or provide any other statutory benefits under the
Labour Law and/or any other legislation and the Contractor shall be solely responsible for
providing all such amenities to their employees admissible under the relevant
Law/Rules/Service conditions.

20, SHER TgHd & o a8 qarad T[urax o THH/S08H &1 START ST, Sl fds IGBC §RT

Srgfed fopddt oft st &1 B1TT | S Dl SheR GRT IUANT &1 T3 JHRA &1 [uraxT 3iifse I&

HR BT PR g

The Contractor agrees to utilize materials/brands which will be of the brand approved by
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IGBC. Bank reserves the right to conduct quality audit checks of the materials used by
the Contractor on a periodical basis.

21. SHER Y- SHARAT 3R FrH U1 quf fbT 7T i 1 GR&fM IR W& & o aro-
Y & HGRITE BT ofd I [ 576 b gRI g TordT oIl

The Contractor shall make his own arrangements for security and protection of his
workers and materials and the completed work till the same are taken over by the Bank.

2 JPeR Bl 3Y PR $ i i Jarsit & fore afe His 81, d@ IR 0T TWHR &
DT T Bl WRBR b B & dgd AP A3 U BT g1l |

The Contractor shall obtain license, if any, required under the Kerala State Government
Law or Central Government Law as applicable in case of the services covered under this
contract.

23 SPheR gRIAATd Guft HraTal B g iR YRET USRI/ S 3AfS Te g S|

All staff deployed by the Contractor shall be provided uniform & safety gear/ footwear etc.

24, 3HaR Pl U8 YA HAT G b dF & URIR & ST FHRA a1 HHART 3BT e I
ufiférd g arfer 3 1ot S & SRM dF & Prafa IRIR 3R 3Maritg Hraf=af & sfaR
foreit ot Hifere axg/mfafaft &) R d & JRET W &1 Jiad B & | 3¢ I8 o ulifda
foram ST =nfee b 3 foneft oft gem, effa, R AT R s A F IR AT I AH IR W B,
3T A&, % & CIHTADH ! B! qrd gferd B |

The Contractor should ensure that the workers deployed in the Bank’s premises are well
trained to ensure that they immediately report to the Bank’s Security Staff any suspicious
item/activity noticed by them inside the Bank’s Office premises & Residential Colonies
while attending to their duties. They should also be trained to immediately report to their
supervisor, Banks caretaker about any breakage, damage, leakage or otherwise
observed in any of the items/ areas being cleaned by them.

25 SHER Pl UG &M IT/N ATfeT o §F & IR T §Hu, IRTS U1, UTH/daTd aam
T g § SR I8 gAfYd o531 81T o &% & uRER # &1 - I8 HHAR! 39 (ad &1
OTe DR |

The Contractor should note that smoking, drinking alcohol, chewing pan/tobacco in the
Bank’s premises is strictly prohibited and ensure that the workers deployed in the Bank’s
premises abide by this rule strictly.

26, SHER db b URTR 3R ATIRIT BiAal BT YRem 3R JRem T Jafda T+t uferanatl/

O] &1 UTer BT |
The Contractor shall abide by all procedures/norms related to safety and security of the
Bank's premises & Residential Colonies.

27. SHER B! dF URIR T A1 T+ HHATRTT BT PRR DT FHICT/FHIG W Xd gel ol
%ﬁﬂﬁ%ﬁ@ﬁﬂ@ﬁ%@@ﬂ%ﬁ%ﬁ%lﬁuqomﬁmch/mwmﬂw
|
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The Contractor shall remove all workers deployed by them in the Bank’s premises
immediately on termination/expiry of the contract and ensure that such persons shall not
create any disruption/ hindrance/ problem of any nature in the Bank’s premises.

28 3%HAR §F & RIY R X ot ot safaa & wrd T ger 3, o d &t g & s

g7 3T SFGER HR aTe AT ST & 3R U Aok /faadl o deb @ SrAfd & fom b

QA B H T8 T S| Ife s Afed WRIg ST, TAd ddid, 9 & el B fgga-

%ﬁm@ww%,amﬁﬁmﬁ%m%wmﬁw
|

The contractor shall on the request of the Bank, immediately dismiss from the work, any
person employed thereon by it who may, in the opinion of the Bank, is incompetent or has
misconducted himself/herself and such person/s shall not be again employed on the
works, without the permission of the Bank. In case any person is found giving poor
workmanship, misbehavior, disobeying instruction of the Bank, etc., the agency will
replace such person(s) from the work as directed by the Bank

2, 3HER AR ITF HFHAR! YR HBRT (ff T8 TH 3)/@UAHd/TeTad GaHTASHl
I d RT3 320 & fore e fordt s safad o) amvy <Ravd 3R gz # 337m 8k
IR # feT-ufafea & oM & e saxge e 372 U S|

The Contractor and his staff shall be under the general supervision and control of the
Security Officer (P&SE)/Caretaker/Assistant Caretaker or any other personnel deputed
for the purpose by the Bank and shall obtain necessary instructions from them for the day-
to-day work in the premises.

30 dPhaR I8 YHd T fob I YHeh d & ot off uReR o Tar v T ga=m guf
aci & gi1 SheR Ig YA S {3 yfiie gH= 9 acf ugH B ok @ig Hf R/we
g4l QXA 1T ¥ dgalt S|

The contractor shall ensure that its workers are in complete uniform at all times while
rendering services at any of the Bank’s premises. The contractor shall ensure the workers
are wearing clean uniforms at all times and any worn out/ torn uniform should be replaced
with new one immediately.

31. SHaR Ug YA BT % o & g Sratard IR H o-1d Gt W areht ot dRa
¥ 45 feAl & MR giorw T RAE oxgd &1

The Contractor shall ensure that all staff deployed in the Bank’s Main Office Premises
shall submit the Police Verification Report within 45 days from the date of deployment.

R SHER Bl ¢HD, AiTgd, THaTS, HIRID, ARG 3R §& gRT AR THIaR S
f3r 7T o7 IFoReR 3R I Rpie T &1 1T SR 5q T 77T &1 oY, U oF & e
JUASY BT BRT|

The contractor shall maintain registers and a proper record of the work done on daily,
weekly, fortnightly, monthly, quarterly and at periodicity as prescribed by the Bank and
shall make it available to the Bank as and when demanded.
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3. 3HeR UE YR w3 i dbt & uRER § S1eR Fav/3ulRy &1 Ifed Wg, affeon
3R g FRuUTfereT fd gRT Fuia Suged M W fasar oe a1 39 RuTfereT
! T SMY| SPeR I8 YA ST 6 iy &1 IR arfferor - mievor sk
YRA WRHR gRT FYUiRT AFES] & SFAER fHa1 IW| SheR 319 Uiy gee= Fodf a1
forlt Taifera sifafAay &1 faredt ot Iectad & forg d8 Yird™ & forg Sarer gl

The contractor shall ensure proper collection, segregation, and disposal of garbage/
waste outside the Banks premises at appropriate place designated by Municipal
Corporation or handed over to Municipal Corporation. The contractor shall ensure that
proper segregation of waste is done according to the norms prescribed by the Local
Authority and the Government of India. The contractor will be liable to pay penalty for any
violation of solid waste management rules or any relevant act.

C. BN DI GHIG

TERMINATION OF AGREEMENT

1 IR B Ffgd a1ai & o1 gafurg, 9 omm guf fade 9, 39 SRR &1 fardit HRUT a9y
foAT 3R forelt ganmas! &1 Y ot fom, Tes fafad Aife gRT o v &1 SIS R T
g, Tfeh) 9% & TR (PR SHER GRT U T ! AT ST Ahell 3R SN SHER W SABR
BT, SPeR 3T TR P 9 Bt Ay § FAwrfed 4 A Awd I|dT @ I1 STPR Hdl &
3R/ W) ShaR 3T IR B it i =l 3R FRUf 1 Seerer wrar @ siRyan ) fopadt oft
PRI Y, SHER 59 TRR P d8d AT GIa! BT UG B & [ BT H AT T Sl
g 3IR/AT °) 3haR I IUP JIU™ & WIH@/ATGGR a1 Yo § $is off aRad= 9 @t
Ud foriad Wiefa & o giar 3|

Without prejudice to what is contained hereinabove, the Bank shall, at its sole and

absolute discretion, be entitled to terminate this agreement by a written notice without
assigning any reason and without payment of any compensation thereof, if

a) in the opinion of the Bank (which shall not be called into question by the Contractor
and shall be binding on the Contractor), the Contractor fails or refuses to implement
this agreement to the Bank’s satisfaction and/ or

b) the Contractor commits a breach of any terms and conditions of this agreement
and /or

c) for any reason whatsoever, the Contractor becomes disentitled in law to perform
his obligations under this agreement and/or

d) there is any variation in the ownership/partnership or management of the
Contractor or his business without the prior approval in writing of the Bank to such
variation.

2 gfe fordlt 1t HRUT Y ST IRR BT JHIT it 8, A ShaR/ T 3% gRI Fgad aafad a1
3%/ P! Tolcl B d I ol 1 UHR & Garmaw, &ffa a1 fedt oFg U | ol I a1
IR &1 raT B BT 3HfYDR el g

In the event of termination of this agreement for any reason whatsoever, the Contractor/
or persons employed by him or his/ her agents shall not be entitled for any sum or sums
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whatsoever from the Bank by way of compensation, damages or otherwise.

3 9 IR | Sfdied forsit off 910 & S1acg, I IR B Bis [l DI YT ol 1T STl
g, ST -Tel AT S 8, a1 SRR & fodlt 1t 90 &1 Iedied giaT 8, a1 dhaR gRI
YA T ST w1 faram S B, < el &1 SheR &l U HeH ! fafad Aifew
37 & TIC 3 IR DI IE B &1 QUi 3R Wi AfABR ghT, AT forht wRor 9| iR I8
SHER TR ABRT TN SR FHRR IR UHTT I JHI 1 ST o fos Aifes & fRaffvd wra
1 oft 81 W, 39 T & SR &1 ot +f Garasl/JHam &1 8% ! 8N 3R JR&f
ST T A1 T drers S|

Notwithstanding anything contained in this Contract, in the event of non-compliance,
disobedience, or breach of any terms of the contract or unsatisfactory or inefficient
working by the Contractor, the Employer shall have the absolute and independent
authority to revoke this contract after giving one month’s notice in writing to the Contractor
without assigning any reason and the same shall be binding on the Contractor and the
contract will come to an end with immediate effect on completion of the deadline as
stipulated in the notice, in which case the Contractor shall not be entitled for any
compensation/damages and the Security Deposit shall not berefunded.

4, TR & AT 811 T1 IR P Al T 8 W, SHER B! §F & IRIR P Wit dAT
BT 3R I db ot Tt I afl/anshl/Aufy &1 Gig ST a1 arqy &R &A1 8|

On termination of the contract or on expiry of the contract, the Contractor shall vacate the
premises of the Bank and shall hand over or return all the articles /material/property
belonging to the Bank.

D. T YLt

STAMP DUTY

ShAR Y HIR & o Ufd W WY ST BT YITa T, o8 & ufadl I fAwarfed faan
SITE, 3R §& T HIR DI T SR SHER YT HIR bl |

The Contractor shall bear the stamp duty on the original of this agreement, which shall be
executed in duplicate, and the Bank shall retain the original and the Contractor shall retain
the duplicate.

E. d%haR I8 JA¥d & foh 98 3+ gRT Faiford HHamal o1 I99-99d R URife
B gRT FuUiRd gAaH ad- &1 YdH S|

The Contractor shall ensure payment of minimum wages, as prescribed by the relevant
law from time to time, to the workmen employed by him.

F. dheR 9o &I 9t g1t 3R gral, aifaal a1 gamae! & Raars &mafd s Sk 39
&Rl e, Sl fob dd= SHffaH, 1936, gAad da- fAfaH, 1948, Sab1 4ffih (oA
IHaH) AT, 1970 U139 Aoy T AN fhalt o= 9l D1, ifefad o foredt it uraem=
%W%Wﬁl@%ﬂﬁuﬁﬁémﬁfm% a‘rmmﬁﬁm%ﬂw

The Contractor shall indemnify and keep indemnified the Bank against all losses and
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claims, damages or compensation for breach of any provisions of the Payment of Wages
Act, 1936, Minimum Wages Act, 1948, Contract Labour (Regulation and Abolition) Act,
1970 or any other labour law/ statute in force in this regard. The Contractor shall be solely
responsible for liabilities, if any, in this regard.

G. ST TR & Fs W DI SHaR gRI AMYAS UGT ST SR T aRE F TH SIE|
The several parts of this contract shall be carefully read and fully understood by the
Contractor.

H. TR- B ATFCS

Disclosure Norms

SHER U T UL ©U I d& & gHare! giel/vuner/3usm ol ofe &1 foedt off
SHBRY, IRl SR fJaR0T &1 GamT gt &4, Sl ShaR a1 ITb HHATRA! & U 39
A & el 8 Srgeeiig Ml & g & SR off Jabell %@ﬁ?ﬂﬂ%%%ﬂqaﬁ?
UM Y e MY § WA, TgT b b 39 HIR B JHIGI/TAG & dig Wil dheR
W%ﬁwﬁﬁﬁﬁsﬁwﬁmﬂuw% Ry 39 HAT & Sl $8 QB 1 AR
BT T 6 & U TIF g1 SheR bl SR T dh-iteh! UF T 307 HIf & )

1} fqarur & fomT 3 &1 gd farRad wgafa & UehiRId el &, 7 81 USRI & &1 SIgfd
M| 3PeR feadt off Wit Muia SHeRY & faadt +f TR- U taur & uRUMRaR=Y & &)
g% fopuft oft &1 & o S 1 UaTad= BT | SURIG 1 UTeH A - ®l AT o1 Seia-
O SITQT 3R S DI &fd & T G1a1 B 3R BT ST BT TRT A BT AABR BT,
o1 o I T Sme |

The Contractor shall not disclose directly or indirectly any information, materials and
details of the Bank's infrastructure/systems/equipment etc., which may come to the
possession or knowledge of the Contractor or his/her employees during the course of
discharging the contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictest confidence, even after the
expiry/termination of this contract. The Contractor shall treat the details of the contract as
private and confidential, except to the extent necessary to carry out the obligations under
it or to comply with applicable laws. The Contractor shall not publish, permit to be
published, or disclose any particulars of the works in any trade or technical paper or
elsewhere without the previous written consent of the Bank. The Contractor shall
indemnify the Bank for any loss suffered by the Bank as a result of any such disclosure
of any confidential information. Failure to observe the above shall be treated as breach of
contract on the part of the Contractor and the Bank shall be entitled to claim damages
and pursue legal remedies, as deemed appropriate.

. SPER AT HHAMRA b Joy H I+ IfTd pRaTSal BT difs 39 JHSND & dgd MU
SHHR! & TR-UHCIHRU & I T aRE ° I 81 | TR-THCIHRUT 3R MU-1adl & &y J
SHeR & <RI 39 AN 1 I TT AT & HRUN B URaTg fbt faH1 oIkt 87|

The Contractor shall take all appropriate actions with respect to his employees to ensure
that the obligations of non-disclosure of confidential information under this agreement are
fully satisfied. The Contractor's obligations with respect to non-disclosure and
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confidentiality will survive the expiry or termination of this agreement for whatever reason.

J. % DI U U BT Al SR Ml & 91, BRI D1 [IA0a1ah SR hfa BT H=NAT B
1 AR B, fordlt ft THg TR BT 3@l & SRE B & foheht oft sscH a1l / 1 &
HITT 1 ISR U1 BISHR, SHER Bl 38 YHTT H Th U= SR} B |

The Bank reserves the right, without prejudice to the terms and conditions of this
agreement, to alter the specifications and nature of the work by adding to or omitting any
item of work or portions of the work/s being carried out at any time during the currency of
contract, by issuing a letter to this effect to the Contractor.

K. $9$HR & dgd 9 gRI TH! YITdH Had fava-dyqzy & fHT o | 39 9H3id 9 304
g1 ol 1 TRe 9 g8 Gt fdare fovaddRy & Ia9 A S 3R Had fava-idqRy &1
ST & UM S5 MYUIRd B BT ISR GHT|

All payments by the Bank under this contract shall be made only at Thiruvananthapuram.
All disputes arising out of or in any way connected with this Agreement shall be deemed
to have arisen at Thiruvananthapuram and only Courts in Thiruvananthapuram shall have
the jurisdiction to determine the same.

L. SR TR R & ey T o Feila odf & AR 9T SR dRidb 4 Y faa
T B, 3R, 3 Xd! & AR, Iad AR iR Amnsi &) ey # <=iie 7 oif &
TR BT

In consideration of the said contract amount to be paid at the times and in the manner set
forth in the said conditions, the Contractor shall, upon and subject to the said conditions
execute and complete the work shown upon the said specifications and the schedule of
guantities.

M. S ShaR B Iad HIR M T TH B3 37 AFY ForaesT YTaH Iad Ul # (AiGy a9
3R TV 3 T ST, &7 YT B

The Bank shall pay the Contractor the said contract amount or such other sum as shall
become payable at the times and in the manner specified in the said conditions.

N. Jad Ul B 3T HIR BT T THAT ST SR 36 AT Y&t 37 2l o7 Ureid b,
3{T- 30 T3 BT JHSAT BT 3R 3 2l H FAfgd dH B |

The said conditions thereto shall be read and construed as forming part of this agreement
and the parties hereto shall respectively abide by, submit themselves to the said
conditions and perform the agreements on their part respectively in the said conditions
contained.

O. THY D! 3 HIR BT YR AT ST 3R 3PER 59 YR TgHd 8idl § fb a8 Nuaie
BT AT SR 8 P &1 01 AU, 2026 T B/ HIR URH ST 3R FYiRa 3afy &
R & R ST

Time shall be considered as the essence of this contract and the Contractor hereby
agrees to commence the work/contract from April 01, 2026, after issue of a formal work
order as provided for in the said conditions and to complete the work within the stipulated

37




period.

P. 3%CER b & URTR T aH1d 307 HHATRG! BT Th T 3R 3EIa et UeH H |

The Contractor shall provide a complete and updated list of his employees who are
deployed within the Bank’s premises.

Q. fa<fia aicht & SheR gRI faar a1 IgRur RR SR 3ifaH M 3R &% SHeR & e
gfg & bt g1 W faaR 78 SN 99 dh fob a9 qoigd! AT & dgd YR TRDR
SR Had AT AoIg! & < ! H gRad- 9 81, 37fd SR a3 3R gRad-1g 7Ags 1wl
@SI) | FIRTS TR A A T UHR B gig 1 AE, RIS Hacd & AU |, Had YR
R SR uRadHig 7 o1 (@S @ g 7 W ENft ok 9 et o g o da
1l &1 e &, ST auTies Uahfa & § o fob U, SUHSTS, S99 Sfifd, ST SR 31 SR/
uRaca HE 1 (@S0 W PR € P I GR1 ARG SR AR A e F o A
T ST $hER P Jd &3 & 3@mdl VDA 3R 39 quTHd gew! & JuIfad gfg &t ard
& § @] iU 3R Ul FafaH &Y 39 R I o1 a1t o 3 9 e anTd foiia
Il & i IR Bl 9 | 39 T | o o1 Fufg sifam g
The quote offered by the Contractor in the price bid shall be firm and final and the Bank
will not entertain the Contractor’s claim for any revision of rates during the currency of
contract except when changes in two components of minimum rates of wages only viz.
the Basic rates and Variable Dearness Allowance (VDA), as announced by the
Government of India under the Minimum Wages Act. The amount of such hike in monthly
contract amount, in proportion to the monthly duties, will be restricted only to the increase
in Basic rates and Variable Dearness Allowance (VDA) and any other components which
form part of wages or allowance which are statutory in nature viz. EPF, ESI, Bonus etc.
which are dependent on the Basic rates and/or Variable Dearness Allowance (VDA) will
not be considered by the Bank for revision in the monthly contract amount. The Contractor
shall keep in mind the possible escalation of these statutory components other than the
Basic rates plus VDA and offer their best rates in such a way as to accommodate these
incremental costs under the price bid. The decision of the Bank in the matter will be final.

R. AfgaTsi &1 priweE W dffie Iafiga
SEXUAL HARASSMENT OF WOMEN AT WORKPLACE:

SHeR "Higasfl & FRIRE W IH Iaite (Rarur, ufasy $ik fFarw sifdfaay, 2013 &
graul & qof sueH & N I ke ¥ forieR gl afe dF & uReR # s
FHIRY/HHIRA! & fFATE T Iddis Bl dis RIerd gidl g, d FRIerad SdheR gRITied
AR fRrerad I & THe SRR o1 ST 3R SheR Iad AffaH & dgd Riemd &
ey T IId HRars ARG BT SheR & bt ff fifsd FHart gR1 o & fodl wram
¥ faame 99 Iadied o1 ois W Rierd I gr1 fed &g Rrera afifa grT I8 &
St | afe geTr H SheR & HHATRA! T YA BT TP 8, ) sheR fodl Wi Aifges
JaTael & fou FomHER G, SETERUN & for, af SdhaR & HHAR! GRT A fean YA gl
g, 0 9% & HHART B s MxD Agd ol GHIT | SHER 3T HHATRTT B! SRR W T4
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It Bt AHum SR Tafdd gef & IR H Rfdrd e & fore forder g

The Contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act,
2013". In case of any complaint of sexual harassment against its employee/s within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the contractor and the Contractor shall ensure appropriate action under the
said Act in respect to the complaint. Any complaint of sexual harassment from any
aggrieved employee of the Contractor against any employee of the Bank shall be taken
cognizance of by the Regional Complaints Committee constituted by the Bank. The
Contractor shall be responsible for any monetary compensation that may need to be paid
in case the incident involves the employees of the Contractor, for instance any monetary
relief payable to the Bank's employee, if sexual violence by the employee of the
Contractor is proved. The Contractor shall be responsible for educating its employees
about prevention of sexual harassment at workplace and related issues.

S. 3 Td
Other Conditions:

% BT 3T IR DI Tl 3R Il & o, [t +ft g R &) 31afty & SR i & fhat
1t g I B & UFT ! SIS AT B & [T, SHaR Pl 39 J&Y H Th UF SR I, B
1 faRarelt 3R Ui &1 GNfIT Hx- &1 PR | |

The Bank reserves the right, without prejudice to the terms and conditions of this
agreement, to alter the specifications and nature of the work by adding to or omitting any
item of work or portions of the work/s being carried out at any time during the currency of
contract, by issuing a letter to this effect to the contractor.

1. 39 [l & d8d YUl B ShaR gRIT fHa1 U $iR a8 WY d& 31 g farad At &
for T THRid & dgd foedt ot ymT a1 ey a1 Suw S &1 W 78T o a1 WAy T 3R
DIz Ul SR SHER B! HIR B1 I0T 3R F FoTIGR H Yo ! B AT 1T o e
¥ SR Tfopa gfaeror § Tt B8 ot ukaaH, e a1 uRada 59 SRR &1 3 T8l B,
AP T dp Bl & Awred & IR frt i T7g & orf § 318 ulRad= a1 sis a1 d1s
TC HAT IFad THIT § I1 YA fhT oI aTel Jrfl St YR a1 0raT § Bis gikacdH
HRAT ST THIAT ], A I SheR B 39b IR | fifad = T Gfad A1 g1 SHER &l
T AIfcd & AR UG A1, SIS a1 BT 8N, dfced SR faed! ot TdR &1
ifaftad & T8t & a1 fadt &m § s uiad, Sie I1 BT T8l HU a1 HIR, T,
faf =i a1 HRR Bt fordt ot uraem= & forsht ot s 16 & fom o & gd forfad weafd
& 3R T Sifafvaa, ufkad i, Site a1 B1s &1 Yoo Tt Amal # d grR1 Fuffyd faar s,
?;ﬂaﬁqﬁﬁﬂ@a%ﬁr%wa 3R T TR IR & ST A1 ger Srem, S o Are

|
The entire work included under these terms shall be executed by the contractor and it
shall not directly entrust and engage or indirectly transfer assign or let under the

agreement or any part or share thereof or interest therein without the prior written consent
of the Bank and no undertaking shall relieve the contractor from the full and entire
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responsibility of the contract or from active superintendence of the works during their
progress. No alteration, omission or variation shall vitiate this contract but in case the
Bank thinks proper at any time during the progress of the works to make any alterations
in or additions to or omissions from the works or any alteration in the kind or quality of the
materials to be used therein, it shall give notice thereof in writing to the contractor. The
contractor shall alter, add to or omit from, as the case may be, in accordance with such
notice but the contractor shall not do any work extra to or make any alterations or additions
to or omissions from the works or any deviation from any of the provisions of the contract,
stipulation, specifications or contract without the previous consent in writing of the Bank
and the value of such extras, alterations, additions or omissions shall in all cases be
determined by the Bank, with the prior approval in writing of the Bank and the same shall
be added to or deducted from the contract amount, as the case may be, accordingly.

2. gt Sl ot FeiRa T0g IR o= Rid & WRefd! Bl RUIE a1 F1fgu | S 90y 8 °e
HT BT (30 e & o1 & Tfed), drafay Ha=l & gug H 6 srifcay iR smarfig
D & g & 7 7 (marig siaial § aFrd St 4fie) @ Jraiied Siam
ITET B3 & 7T, Tedes AMIR 3R AGTR 1 318 [Syel b HIHeD] D1 I b S Feball
8) | Iy, SmuTd fRUfq & 4! HI AT JHT 814 I HTH BT G ol T [ o &
3 cafdd gRT oIRY forw g femm-FAden & SR, fom farelt sifafved Yia™ & | 3dhar
DI YIB! PI fbT 7T YA BT Rebls 91T @1 BRI, o faa & |r v fovam s
d% A da- TN B & ol SISRI/CTH a1 HR &1 AIGR @l g1 faoret
3R Ut SRt I §F GRT 1 forsht wima & fean S, dfds Wt s FawImy ddher
D1 WY DAl g
All workers should report to the caretakers of the particular site at stipulated time. The
working hours shall be 8 working hours (including 30 minutes lunch break), 6 working
days in a week in the Office Buildings and 7 days in a week in the Residential colonies (to
ensure a weekly off to all workers deployed at Residential colonies, half the schedule
numbers of workers may be deployed on each Saturday and Sunday). However, in the
case of emergency the workers will have to continue to work till the emergency is over as
per the directions issued by authorized person of the Bank without any extra payment.
Contractor shall maintain a record of payment to the workers, which shall be submitted
along with the bill. Bank reserves the right to depute officer/ staff to verify minimum wages.
Electricity and water shall be given to agency free of cost by the Bank but all the other
arrangements have to be made by the contractor on its own.

T. YR g1

1. 3R I d& g, Hifd, fade, AMRS Iusd, <7, sficier, gSdrd, ATwTed], STTRid geT,
T, 97 3= HEMIR! o BRI, T 3T, §16, IRDHR AT T Uef a1 fovadt oft urdf & Fdaor @
R foaft oft g wren, S it aifaes ofiR foaft oft a1 U8 it Sfaerers aifial & ve=i &
TUTAd FRall &, b HRUT ot o a1 92t dfderads aiial o fade a1 IR-Srifere & fae
%ﬁﬁﬁ@m&ﬂamaﬁﬁmmaﬁvmﬁwwm

|

2. ¢ % B AT H, B A G 81 @ § () SNSRI HRUT A AT () forll SrTeRor BR1a 4y
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& BRI T () SHER B! W4 DI gH & AT 39 HRU J TSI HIferd! a1 Aol
SIfeTIREl & Ty HRIaTe! a1 YHS! a1 fadig & SR AT (@) SHeR| AT 9 gRT Hgad a1
TS HRRY & B a1 & F HROT 3R A 3R/ a1 A o) ot & wefifa 78t & o
() AR M, 4fFw & W GAoF T1 gsdrd a1 didled! & HRU o fedt Wt va=
AIRT BT FHIAT Bl g, < S T gadTdl AT drarsic! & HTAS H HRR ST B I HRA
& fore vy o1 IRT 3R IR fITIR IR GhdT §, SbheR oI Siec! 81 b, b P ST
forRed T &, difh ddheR R ot ¢ &I b & T U= Tl &1 AR ITAT
Wﬁa?%wumm%m%ﬁm%magwm@mwﬁ
3{TIIH BT

g DIs STRIG ge1 BT UM IuRA el &, df Sohar U RUferdl oik 39 fovedt off
g & IR # §& &1 q¥d giad ST OF a 39T folad U # d& gRT e Rmd et
a1 SITaT 8, 99 A% SPheR HRR & ded MU SIRId! P! JUMHHT T FTdT I, 3R 3=
gyt eIl & ueRia & faw It Trest &) A S, S99 B YARIG e &1 aolg
U BT gHf b 61 ghTl|

YT e & YU d& W W ar sl

. gf¢ PR, TP fad A1 THH 1 U Bld g, BIs “feaTieraTds &1 SR &l 5, a1 fearfer
9N fmar Srdr g a1 FAfia U 819 & SRUI, IS Ao I ao= o1 3mew faar
S 7 Wese U W AT & GBE H YA & g gHTe! Uara uiia fasar smem
3R Ranferams a1 qaeE & T8 Sl § aRIHIS B SIHING THIG R, 39 THT &
& forg g ara ey & Trd 3= & iR S &1 Ifera TP & e ge fomm & ermef g
%ﬁ;ﬂ?ﬁ{ﬂﬁﬁ%ﬁﬂ&m%eﬁ?&%%mﬁw&rﬁfmﬁa‘ra‘s’m%@?&”?
o gl

Force Majeure

1. The contractor or the Bank shall not be responsible for delays or non-performance of
any or all contractual obligations, caused by war, revolution, insurrection, lockdown, civil
commotion, riots, mobilizations, strikes, blockade, acts of God, Plague or other epidemics,
fire, flood, acts of government or public enemy or any other event beyond the control of
either party, which directly, materially and adversely affect the performance of any or all
such contractual obligations. Force majeure shall not include computer viruses and
computer related problems.

2. If in the opinion of the Bank, the works be delayed (a) by force majeure or (b) by reason
of any exceptionally inclement weather or (c) by reason of proceedings taken or
threatened by or dispute with adjoining or neighboring owners or public authorities arising
otherwise than through the contractor's own default or (d) by the works or delays of the
contractors or Tradesmen engaged or nominated by the Bank and not referred to in the
Schedule of Quantities and/or Specification or (e) by reason of civil commotion, local
combination of workmen or strike or lockout affecting any of the building traders the Bank
may make a fair and reasonable extension of time for completion of the Contract Works
in case of such strike or lockout, the contractor shall, as soon as may be, give written
notice thereof to Bank, but the contractor shall nevertheless constantly use his endeavor’s
to prevent delay and shall do all that may reasonably be required to the satisfaction of the
Bank to proceed with work.
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If a Force Majeure situation arises, the contractor shall promptly notify the Bank in writing
of such conditions and any change thereof. Unless otherwise directed by the Bank in
writing, the contractor shall continue to perform its obligations under the contract as far as
possible and shall seek all means for performance of all other obligations, not prevented
by the Force Majeure event.

Force Majeure shall also apply to the Bank.

If the contractor being an individual or a firm/ a company, commit any "Act of insolvency"
or shall be adjudged an Insolvent or being Incorporated Company, shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to the supervision of the Court and the Official Assignee of the
Liguidator in such acts of insolvency or winding up shall be unable, within seven days
after notice to him, requiring him to do so, to show to the reasonable satisfaction of the
Bank, that he is able to carry out and fulfill, the Contract and to give security therefore, if
so required by Bank.

%Tﬁqﬁm? (@18 98 Afad, BH a1 FATfid Hu-t 8 &) fAwred W’ &= &) axgdhdl
|

OR if the contractor (whether an individual, firm or incorporated company) shall suffer
execution to be issued.

g1 39 HIR & SHATd ShaR & bt Ht AR gRT a1 IHT 3R I fobu 7 fbet +ft yra
I Pob g1 faar Sme

OR shall suffer any payment under this contract to be attached by or on behalf of any of
the creditors of the contractor.

1 4 & fafad Tgdfa & 91 59 HRIR HI A0 a1 IU-Ug W S|

OR shall assign or sublet this Contract without the consent in writing of the Bank first
obtained.

1 3 TR T 3P SfATd SHER DI <7 3R T g aral fowadt it frar &1 wilka ar wifkd
T8 B

OR shall charge or encumber this Contract or any payment due or which may become
due to the contractor there under.

g1 gf¢ dhaR

(i) PR ) A fear @

(i) BT SRY B T fathel g1 8, 1S Il & 3icifd fom fopdt Qu 8™ & 96 @ ol g
BT A U B P uyTd 14 & & fow ord ot werfa &) wifid R faan g, an

(i) T 1 Iferd uReyA Pt 1 3T g A [ d W8T § iR Ot Ifua wiifa & # ldwa
g1 ¢ Fore & WeHd W & ek TR 81 I, AT

(iv) 9% O fafad few ura w1 & vy 9rd foAi & Wiar Orse @ 9l gem o ol &Y
oM 3R dean ¥ fowd 871 8 T Sod Irht a1 &1 &) 59 wdf & Siqtfd s gRy e ik
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SRR o ar o1, a1

(v) SPeR P! farfaa ey faa S & gy Ord 3 & Hiark 3PHeR gRI uraH fu IH ara
3T PR gRT UTe U o arat gt a1 fasdt i ord, \rwa a1 it 1 urerd &3 B @ aR
30 1 faad &t g, a1

(vi) §F & fausta AR & SagaT Hd §U BIR & fhdt U 1 JU- forme R ¢ fean g, 4
(vii) 1T HH

9 SR Iat ot off At & o faedt ot 9d B & dTaslg, SdheRr &I fafed & 91 ot &1
AT <1 & 1, FIR BT YR B Thdl 5| R I (AT, §& 30 Toic] a1 HHATRA!
& HTEOH Y HTH A T dR Gohdl g 3R 3T U & Yl a1 JSab! o IRIR # us o+t ¥,
USR], T, WS, AR, HIT 3R 37 forotelt & a1+ MR IRt Y 3109 dool A o Fabe]
g 3R 39 3T FURT & U B IUANT B Ghdl ¢ A1 HTH B T B 30 HHATRAT 3R
BRI & HISTH I T HTH B! QR B & (o8 fHdT 3= SheR IT1 319 Afad 3R Afgadl
& FIIFd BXP HIH R W THhdT § 3R SheR fhat off IRE § T 39 SPhaR a1 3 Hfad
g 3G AfGadl B HH R B 3R TS B A1 HH & [0 IRl iR 497 BT Iug
FRA U AP TT T¢T S DI [T PIg B, I T ST o1 BT oI BRI GRT BT SITET ol
d& 3haR BI U ifaRad Tl 3R T g & o fafea & ifed & 8k ShaR
gfe Afew U g & a1g 14 o 3t sfaeh & iR T A §f fawd gar g, O 9 39
IS At gRT 89 3 3R SHeR I Yge A=W &1 hise |

OR if the contractor

(i) has abandoned the Contract or

(i) has failed to commence the works, or has without any lawful excuse under these
Conditions suspended the progress of the works for 14 days after receiving from the Bank
Notice to proceed, or

(iii) has failed to proceed with the work with such due diligence and failed to make such
due progress as would enable the works to be completed within the time agreed upon, or
(iv) has failed to remove materials from the site or to pull down and replace work for seven
days after receiving from the Bank's written notice that the said materials or work were
condemned and rejected by the Bank under these Conditions, or

(v) has neglected or failed persistently to observe and perform all or any of the acts,
matters or things by this Contract to be observed and performed by the contractor for
seven days after written notice shall have been given to the contractor requiring the
contractor to observe or perform the same, or

(vi) has in the defiance of the Bank's instructions to the contrary sublet any part of the
Contract, or

(vii) has employed child labour.

Then and in any of the said cases the Bank may notwithstanding any previous waiver,
after giving seven days’ notice in writing to the contractor, determine the Contract. And
further, the Bank by his, Agents or servants may enter upon and take possession of the
works and all plant, tools, scaffoldings, sheds, machinery, steam and other power utensils
and materials lying upon the premises of the adjoining lands or roads, and use the same
as his own property or may employ the same by means of his own servants and workmen
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in carrying on and completing the work or by employing any other Contractors or other
person or persons to complete the works and the Contractor shall not in any way interrupt
or do any act, matter or thing to prevent or hinder such other Contractor or other person
or persons employed for completing and finishing or using the materials and plant for the
works. When the works shall be completed the Bank shall give a notice in writing to the
Contractor to remove his surplus materials and plant and should the Contractor fail to do
so within a period of 14 days after receipt thereof by him, the Bank shall sell the same by
public auction and shall give credit to the Contractor for the amount realized.

U. g+ gHa=h sarue aiftfe Rav@rg #RIR (CAMC) - Td-SHRor & forg a3

I HfaeT o1 3fafer 01 3id, 2026 ¥ 31 A, 2027 T db gRT ifaH SR e | Ay &
TR BT I&d PR B! TAHAH PRR A B SR SHER & JToDh TR 3R Ffaar
mﬁﬁﬁ@mﬁﬁ%ﬁ%&%ﬁﬁm@%mﬁwmw|
AAHIDHRT & SR HRR AR F gig P FAGfRdd & SR 91 SIe:

i. fAfaaT Teaes & UFT 11 & 3R A H Sfcafad =il e & o, §& SheR &I dabred
TATH ASIGR] (AAHIDHROT & THY TAerd) T &, ST o 9 Sad (%), 91 SR AR
T gRT Reia forar ma g, iR defia Saial S S, SUiU, STHSTS U ST |
i, trhaﬁ?um%%u PIR & AAHIBIU] TR, TR BT YRNYT ARTT ghg o YR TR fobm
S el g

AT H Uf=Id gi (@Rac-1a ged at ShaR &1 arH/IaRes anTd 3fe) fomr i & =i
f3T T B P ITANT dXP BI I Thel! &:

AC = AP + AP x (CPIc-CPIp) /CPIp

Sgl, AC 3R AP HHTI: XN ST [@aH a8 3R IdHH HId [ a8 &, 3fR CPIc
3R CPIp gdaM I 3R fUzd a¥f & e avR o1 3Ry Ay T 6 7 Tga Iaft yRd & forw
NS it & foIT Uie I Jadhi® g

Rates for All-inclusive Comprehensive Annual Maintenance Contract (CAMC) -
Renewal

The period of contract for is from April 01, 2026 to March 31, 2027 or as specified by the
Bank in the final work order. The said contract will be renewed for further period subject to
the satisfactory performance of the contractor during the existing contract period and other
terms and conditions detailed in the tender document.

The escalation in the contract amount during renewal shall be considered as follows:

I. For “Fixed Component” mentioned in header A of part Il of the tender document, the
Bank shall give the Contractor extant Minimum wages (prevalent at the time of renewal) as
prescribed by the Chief Labour Commissioner (Central), Ministry of Labour & Employment
and the associated liabilities like Bonus, EPF, ESI components etc.

ii. For “Variable Component”, on renewal of contract, the revision of rates may be done
based on cost escalation.
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The percentage increase in cost (Variable Component i.e., Contractor’s profit/ overhead
cost etc.) excluding taxes may be calculated by using the below formula

AC = AP + AP x (CPIc-CPIp) /CPIp

where, AC and AP are revised price [current year] and present price [previous yeatr],
respectively and CPIc and CPlp are Consumer Price Index for Industrial Workers for all
India for 6 months prior to the commencement date of contract for the current year &

previous year, respectively.

(If the Contractor is a Partnership firm
or an individual)

IN WITNESS WHEREOF the Bank and the
Contractor have set their respective hands to these
presents and two duplicates hereof the day and the
year first hereinabove written

(If the Contractor is a Company)

IN WITNESS WHEREOF the Bank set its hands to
these presents through its duly authorised official
and the Contractor has caused its common seal, to
be affixed hereunto and the said two duplicates/ has
caused these presents and the said two duplicates
hereof to be executed on its behalf, the day and the
year first hereinabove written.

Signature Clause

SIGNED AND DELIVERED BY Reserve Bank of India, Thiruvananthapuram

(Name and designation)
In the presence of:
Witnesses:

1.
Address

Address:
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If the party is a Partnership firm or individual:

(Name and Designation)

In the presence of:
Witnesses:
1.

Address:

Address:

The COMMON SEAL OF ..., Was hereunto affixed pursuant to the
Resolutions passed by its Board of Directors at the meetingheldon ............................. ,
in the presence of

1)

2)

Directors, who have signed these in token thereof in the presence of

1)

2)

SIGNED AND DELIVERED BY the Contractor by the hand of

Shri

And duly constituted Attorney
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SECTION V
General Instructions to Tenderers and
ial nditions of th ntr

1. General Instructions:
1.1 The Bank discourages the stipulation of any additional conditions by the tenderer.

1.2 Tenders shall remain open to acceptance by the Bank for a period of 90 days from the date of
opening part | of the tender. This period may be extended by mutual agreement and the tenderer
shall not cancel or withdraw the tender during this period.

1.3 The tender form must be filled electronically. If any of the documents is/are unsigned or
missing, the tender may be considered invalid by the Bank at its discretion.

1.4 The rates shall also be firm, shall be valid for the entire duration of the contract and / or
extension thereof and shall not be subject to exchange variations, labour conditions, fluctuations
in railway freights or any conditions whatsoever.

1.5 Quotations received in any other manner then what has been indicated, will be summarily
rejected and will not be evaluated for the purpose of ascertaining L1 tenderer.

1.6 The wages of manpower quoted should not be less than statutory Central or State Govt.
minimum wages, whichever are higher. Tenders having quoted rates below the prescribed
minimum wages rates shall be summarily rejected and will not be evaluated for the purpose of
ascertaining L1 tenderer.

1.7 The tender submitted on behalf of a firm/company shall be signed by all the proprietors/
partners/ director of the firm/company or by the proprietor/ partner/ director of the firm/company
who has the necessary authority on behalf of the firm/company to enter into the proposed contract.
Otherwise, the tender may be rejected by the Bank.

1.8 On receipt of intimation from the Bank of the acceptance of his/their tender, the successful
tenderer shall be bound to implement the contract and within fourteen days thereof from date of
issuance of work orders the successful tenderer shall sign an agreement in accordance with the
draft agreement and the schedule of conditions but the written acceptance by the Reserve Bank
of India of a tender will constitute a binding contract between the Reserve Bank of India and the
person so tendering, whether such formal agreement is or is not subsequently executed. The
Contract shall be executed in duplicate. Original copy will remain in the custody of Bank and the
second set of copy will remain in the custody of contractor. The agreement shall be made on
necessary stamp paper (having equal to applicable stamp duty in the state of Kerala) and the cost
of necessary stamp duty shall be borne solely by the contractor.

1.9 No bid will be received after the due date/last date and time specified for submission of bids or
after the extended Bid due date, if any.
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1.10 Wages must be paid to the employees by the Contractor within the 7th day of the succeeding
month.

2. Broad Scope of Work
The scope of work shall be as detailed in Section VIII of the tender document.

3. Right to accept any tender and to reject any or all tenders
3.1 The Bank is not bound to accept the lowest or any tender and may at any time terminate
the tendering process without assigning any reason.

3.2 The Bank may terminate the contract if it is found after award of the work that the
Contractor is blacklisted during the last 3 years by any Govt. Department/Institution/

Autonomous body/Local Body/Municipality/Public Sector Undertaking/any other offices of RBI
etc.

3.3 Minimum wages and / or Variable Dearness Allowance will be revised as per the Notification
issued by the Chief Labour Commissioner (Central), Ministry of Labour & Employment from time
to time i.e. effective from 1t April and 1%t October every year, for the category of Semi-
Skilled/Unskilled Supervisory (Area B) for Supervisors and ‘Unskilled’ for all other workers;
employed in “Construction or Maintenance of Roads or Runways or in Building Operations
including laying down Underground electric, wireless, Radio, Television, Telephone, Telegraph
and Overseas Communication cables and similar other Underground cabling work, Electric lines,
Water supply lines and Sewerage pipe lines”.

3.4 The bids of bidders who resort to excessive underquoting of any component of price bid shall
be liable for disqualification and such bidders even though offering the lowest among the eligible
quotes, will not be considered for the selection as successful bidder from among the eligible
bidders. The Bank may however give opportunity to such bidder to substantiate their offer by
seeking their rate analysis / breakup and comments thereon within a time frame specified by the
Bank. However, the overall contract amount, if found insufficient even to pay for the minimum
wages for the employee category and associated statutory components shall be summarily

rejected and the decision of the Bank regarding such disqualification are binding on the bidders
and shall be final.

4. Performance Guarantee during contract period

4.1 On award of contract, the successful tenderer shall furnish an amount equal to 5% (Five
percent) of the contract value in the form of a Performance Guarantee from any scheduled
bank in the form prescribed by the Bank (Annex D), which shall be submitted along with the
letter of acceptance, towards security deposit for the due fulfilment of the contract. The EMD
submitted by the successful tenderer shall be returned within one month of award of work
subject to submission of the Performance Bank Guarantee. The Performance Guarantee
towards security deposit shall be valid for the entire contract period.
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4.2 The Bank may terminate the contract in case the successful bidder fails to furnish the
Performance Bank Guarantee for an amount which is 5% of the Estimated Cost as per Annex
D or fails to execute the agreement within the specified period.

4.3 The Performance Bank Guarantee given by the company/agency/firm shall be liable to be
revoked, forfeited or appropriated in the event of unsatisfactory performance of the
company/agency/firm and/or loss/damage, if any, sustained by the Reserve Bank of India,
Thiruvananthapuram on account of the failure or negligence of the workers deployed by him
or in the event of breach of the agreement by the company/agency/firm. The
company/agency/firm shall have no objection to such appropriation.

4.4 The Performance Bank Guarantee should be valid up to the date of expiry of the contract.

4.5 All compensation or other sums of money payable by the Contractor to the Bank under the
terms of this contract may be deducted from the security deposit/monthly bill amount, if the
amount so permits unless the Contractor deposits such amounts in cash within ten days of
issue of demand notice by the Bank.

5 Terms of Payment and levy of penal charges
5.1 Payment in respect of manpower deployment will be made as per actual deployment and
the company/agency/firm is advised to submit proof of deployment by way of attendance
registers and proof of payment of minimum wages along with the bill.

5.2 The successful tenderer should credit the salary directly to the bank a/c of their staff and
submit monthly bank statement showing payment of salary. Necessary payments to EPF, ESI
etc. are to be ensured as per statutory rules. The Bank reserves the right to verify the same as
and when required and accordingly, the Contractor must have the necessary documents to
submit in support of the same.

5.3 Bank's official will verify the deployment of people/ manpower at regular intervals; hence
an attendance register should be maintained for verification and copy of the same should be
duly attested By Caretaker.

5.4 The bills shall be submitted to the Bank within the second week of every succeeding
month. The payment for the work will be made after the same is duly certified by the Bank’s
official to the effect that the services have been provided satisfactorily within 45 days of the
completion/delivery of service as per MSME act.

5.5 The amount payable will be net of any recoveries for deficiency in services, imposed as
per the provisions of this contract. The bill should be submitted as per GST format. Copy of
following documents for a particular month duly certified by the firm to be submitted along with
bill for payment:

i. Certified copy of attendance register.
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ii. Report of work done signed by the assistant caretaker / caretaker / Security Officer (P&SE).
iii. Bank statement showing payment of minimum wages (payment to labour / workmen shall be
paid directly to their bank account).

iv. Declaration for compliance of Contract labour Act & Minimum wages Act.

v. Documentary evidence indicating the payment made towards PF and ESIC, as applicable.
vi. Any other logbooks/ documents as directed by the Bank.

5.6 Bills pertaining to all works (location-wise) may be submitted on a monthly basis wherein
the work-wise breakup may be mentioned as provided in Part-Il of the Price Bid. As regards
Horticulture and Gardening Services done on monthly progress report (proforma specified in
Attachments.pdf) may be attached to the bills, duly certified by the Caretaker of the respective
location and the Security Officer.

5.7 It may be noted that the contractor will first make the payment of wages to the labourers/
workers and have made deposit of PF, ESIC and other statutory payments/ deposits and then
submit the Bill for reimbursement of the same along with the proof of remittance of wages to
the workers. No advance payment will be made to the contractor under any circumstances.

. Penalty

a) The Contractor shall maintain an attendance register duly signed by designated Bank’s staff
and attach a copy of the same with each month’s bills failing which no payments shall be released.
In case any of the contractor’'s personnel deployed is absent and is unable to provide suitable
substitute, a penalty amount of Rs.1000/- per person per day shall be levied by the Bank in
addition to the wages of the absent personnel(s) and the same shall be deducted from the
contractor’s pending/subsequent bill.

b) In case the services are not found satisfactory, the Bank shall be at liberty to withhold any
payment/s that may be due to the Contractor till such time as such services are rendered to the
satisfaction of the Bank.

c) In the event of penalty reaching 10% of the contract amount, the Bank reserves the right to
terminate the contract and the Contractor shall be liable to risk and cost. The amount of penalty
will be appropriated by invoking Performance Bank Guarantee or any other amount payable to
the Contractor.

d) A photocopy of the relevant pages of the register so maintained should be on monthly basis
submitted to the respective /Caretaker/Engineer/Security officer along with the monthly bill and
the same should be duly certified by the Bank officer concerned.

e) The payment for the works to be executed under this contract shall be made on a monthly
basis and no variation in the mode of payment will be acceptable to the Bank.
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f) Usage of any brand other than the IGBC approved brand will attract penalty of Rs.1,000/- per
occurrence.

7. Taxes
Rates quoted by the tenderers in the rate columns of the Price Bid should be exclusive of all
taxes, GST, custom duty, excise duty, local levies etc. GST and any other tax/ levy/ duty etc.
payable as per statute to Central/State Governments or any Statutory Body or Local Authorities
shall be included to the gross amount indicating percentage of taxes while submission of bills/
invoices.

8. Insurance
8.1 The successful tenderer shall take “all risk policy including third party liability" for the

contract value and workmen compensation policy for the workers engaged in the work for
one year and renewable thereafter if the contract is renewed by the Bank. The Contractor shall
indemnify the Bank for any loss or damage that occurs to persons or building or any third-party
during discharge of the duties as per the contract. Workmen compensation insurance policy for
all the staff deployed shall also be taken with a minimum coverage of minimum wages or actual
salary paid per employee. Copies of the same shall be submitted to the Bank for record.

8.2 The Contractor shall take necessary insurance covers (Workmen Compensation Policy), third
party / public liability with an Insurance Company approved by the bank, a policy of Insurance
in the joint names of the Bank and the Contractor (name of the former being placed first in the
policy) against such risks and deposit such policy or policies before commencement of the work.
The minimum cover under Workmen Compensation Policy shall be to the extent of wages paid
to the workman deployed for the fulfilment of the contract.

8.3 Third Party Liability Policy cover should be availed as per following details:

a) For injury to persons — Minimum Rs 2 Lakh per person per accident

b) For damage to property — Minimum Rs 5 Lakh per accident subject to overall ceiling as per
extant Insurance guidelines

8.4 The Contractor shall be responsible for all injury to persons, animals or things and for all
structural and decorative damage to property which may arise from the operation or neglect of
himself or of any nominated sub-Contractor's employees, whether such injury or damage
arises from carelessness, accident or any other case whatsoever in any way connected with
the carrying out of the contract. This clause shall be held to include, inter-alia, any damage to
buildings, whether immediately adjacent or otherwise and any damage to roads, streets,
footpaths, bridges or ways as well as all damage caused to the buildings and works forming
the subject of this contract, by frost or other inclemency of weather. The Contractor shall
indemnify the Bank and hold it harmless in respect of all and any expenses arising from any
such injury or damage to persons or property as aforesaid and also in respect of any claim
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made in respect of injury or damage under any acts of Government or otherwise and also in
respect of any award of compensation or damages consequent upon such claims.

Note: These policies shall be valid till the completion of the work. If the Contractor does not
provide these policies, the Bank reserves the right to take the above insurance policies
themselves and recover the cost thereof from the bill of the Contractor.

9. Signing of Contract Agreement

9.1 The General instructions to the tenderers and hereinbefore referred to Conditions of Contract
and Technical Specifications enclosed with the tender documents, the subsequent
correspondence exchanged between the Bank and the tenderer, and the work order placed
shall be the basis of the final contract to be entered into with the successfultenderer.

9.2 The Tenderer shall go through the terms and conditions given in the general conditions of
contract herewith and his offer shall be strictly in line with the terms specified therein. No
deviation from the terms and conditions specified shall be acceptable. Each page of the tender
documents should be signed for his/their having acquainted himself/themselves in the general
conditions of contract, technical specifications, etc.

9.3 The tender submitted on behalf of a firm shall be signed by all the partners of the firm or a
partner who has the necessary authority on behalf of the firm to enter into the proposed
contract. Otherwise the tender may be rejected.

9.4 On receipt of intimation from the Bank of the acceptance of his/their tender, the successful
tenderer shall be bound to implement the Contract and within fourteen days thereof the
successful tenderer shall sign an agreement in accordance with the draft agreement.
Notwithstanding the signing of the agreement the written acceptance by the Bank of a tender
in itself will constitute a binding agreement between the Bank and the person so tendering,
whether such contract is or is not subsequently executed.

9.5 The Contractor shall not assign the contract to any other party. He shall not sublet any portion
of the contract except with the written consent of the Bank. In case of breach of these
conditions, the Bank may serve a notice in writing on the Contractor rescinding the contract
whereupon the security deposit shall stand forfeited to the Bank, without prejudice to the other
remedies available against the Contractor.

10. Right to Accept Part Tender
The Bank reserves the right to accept the tender either in whole or in part at the same prices
quoted by the Tenderer.

11. Other Issues
i. The Contractor shall carry out all the work strictly in accordance with the detailed
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specifications and instructions of the Bank’s officials. If in the opinion of the Bank’s officials,
nominal changes have to be made to suit the site condition and with the prior approval in
writing of the Bank, the Contractor shall carry out the same without any extracharge.

ii. Any sexual harassment complaints received from the Employees of the Bank or any other
contract workers deployed at the Bank against the Supervisor and all the workmen staff
deployed by the contractor shall be viewed seriously and dealt with as per the law.

12. Settlement of Disputes by Arbitration:

I. All disputes and differences of any kind whatever arising out of or in connection with the
contract or the carrying out of the works (whether during the progress of the works or after
its completion and whether before or after the termination or abandonment or breach of the
contract) shall be referred to and settled by the Bank who shall state its decision in writing.
Such decision may be in the form of a final certificate or otherwise. The decision of the Bank
with respect to any of the excepted matters shall be final and without appeal. But if the
Contractor is dissatisfied on any matter, he may within 28 days after receiving notice of such
decision, give a written notice to the other party i.e. Bank, requiring that the matters in dispute
be referred for arbitration. Such written notice shall specify the matters, which are in dispute
or difference of which such written notice has been given. If both the parties agree, a single
arbitrator shall be appointed for the purpose. In case no agreement could be reached on the
appointment of a single arbitrator, both the parties shall nominate one person each as an
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one
more person to act as third arbitrator or umpire.

I. The arbitrator or arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the
exceptional matters, referred to in the preceding clause, and to determine all matters to
dispute which shall be submitted to arbitration and of which notice shall have been given as
aforesaid.

iii. The arbitrator or arbitrators, as the case may be, shall make his or their award within one
year (or such further extended time as may be decided by him or them as the case may be
with the consent of the parties) from the date of entering on the reference. In case during
the arbitration proceedings the parties mutually settle or compromise their dispute or
difference, on the parties filing their joint memorandum of the settlement or compromise, the
arbitrator or the arbitrators as the case may be, shall make an award in terms of such
settlement or compromise.

iv. Upon any such reference, the decision on the cost incidental to the reference and award
respectively shall be at the discretion of the arbitrator or arbitrators as the case may be, who
may determine the amount thereof or direct the same to be taxed as between the party and
shall direct by whom and to whom and in what manner the same shall be borne and paid.
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v. This submission shall be deemed to be a submission to arbitration within the meaning of
the Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof. The
award of the arbitrator or arbitrators, as the case may be, shall be final and binding on the
parties. It is agreed that the Contractor shall not delay the carrying out of the works by reason
of any such matter, question or dispute being referred to arbitration, but shall proceed with
the works with all due diligence and shall until the decision of the arbitrator or arbitrators is
given, abide by the decision of the Bank. No award of the arbitrator or arbitrators, as the
case may be, shall relieve the Contractor of his obligations to adhere strictly to the Bank's
instructions with regard to the actual carrying out of the works. The Bank and the Contractor
hereby also agree that arbitration under this clause shall be a condition precedent to any
right of action under the contract.

13. Compliance of the requirements of the Minimum Wages Act / Rules and Contract
Labour (R & A) Act / Rules and other Laws/Rules/Notification asapplicable

i. The Contractor shall be responsible to get himself registered under the Contract Labour
(Regulation and Abolition) Act, 1970 / the Contract Labour (Regulation and Abolition) Central
Rules, 1971 and other relevant laws, whenever it is required. The Contractor shall follow all
the relevant provisions of the Contract Labour (R & A) Act, 1970 and Contract Labour (R &
A) Central Rules, 1971 and ensure to maintain all the records as prescribed there under and
by the Office of the Labour Commissioner (Central).

. The Contractor shall be responsible to make payment to their workmen strictly in accordance
with the provisions of the Minimum Wages Act, 1948 and Minimum Wages (Central) Rules
1950 and the Notifications issued thereunder by the Government of India from time to time.
The Contractor shall maintain the relevant records with regard to minimum wages as required
under the Minimum Wages Act / Rules / Notifications issued by the Government of India from
time to time. The Contractor shall maintain a register indicating therein the wages paid to
their workmen, month-wise, and work-wise along with the signature of each employee
acknowledging the monthly payment made to them. The register shall be submitted to the
Assistant General Manager, Estate Department of the Bank for perusal by the 10th of the
next month to which it relates.

The Contractor shall maintain all the documents, Registers and records as required under
the Contract Labour (R & A) Act, 1970 / the Contract Labour (R & A) Central Rules, 1971,
Minimum Wages Act, 1948 and Minimum Wages (Central) Rules 1950 and the relevant
labour and general laws/Rules and Notifications and make the same available for inspection
by the Bank or its officials and the Official of Labour Commissioner (Central) or any other
statutory authority conferred with such powers under the respective Laws/Rules.

iv. The Contractor shall be responsible to ascertain any changes made applicable in the rates

of minimum wages by the Government of India vide their Notifications issued from time to
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time and shall implement the said changes and make payment of wages to their workmen
accordingly with immediate effect and maintain all the records updated in this regard and
keep the Bank posted with the said development producing the necessary documentary proof
without delay.

v. The Contractor shall be responsible for due observation and implementation of the entire
statutory conditions and requirements of labour laws as applicable to his workmen such as
Payment of Wages Act, 1936, Minimum Wages Act, 1948, Industrial Disputes Act, 1947,
Maternity Benefit Act, 1970, Payment of P.F., ESI Act, Workmen’s Compensation Act, etc.
and all Government Liabilities.

vi. The Contractor shall be responsible for compliance of all the legal requirements as per the
prevailing labour laws and other Laws / Rules / Regulations as the case may be and the Bank
shall not, in any manner be responsible for any act, omission or commission on part of the
Contractor and no claim in this respect will lie against the Bank or his representatives.

vii. The proof of remittance of statutory contribution of PF (Employer and Employee) and ESI to
the appropriate agency, for those workers deployed by the Contractor to execute the contract
work in the Bank, must be provided by the selected Contractor/Agency to the Bank every
month along with the claim bill, failing which the claim bill shall not be settled. The Contractor
shall obtain a license as contemplated under the Contract Labour (Regulation and Abolition)
Act, 1970 or any other law, as applicable, failing which he alone would be responsible for
actions/proceedings ensuing thereto. The Bank shall not be held responsible for acts,
commissions or omissions of the Contractor and shall in no way made liable to the workers
engaged by the Contractor. The authorized representative of the principal employer i.e. the
Contractor, shall record under his signature a certificate at the end of the Register of Wages
to the (Register of Wages-cum-Muster Roll) as the case may be, in the following form:
“Certified that the amount shown in column No... has been paid to the workman concerned
by direct credit to his/her bank account ....at...."

viii. The Contractor shall abide by and fulfil all the requirements laid down under the Contract
Labour (Regulation and Abolition) Act, 1970 and the rules framed thereunder and he shall
provide all the amenities prescribed under the CLRA Act to the workers engaged by him and
pay them wages not less than the minimum prescribed under the Minimum Wages Act. He
shall keep the Bank indemnified against all the actions that may be initiated against the Bank
by the Statutory Authorities for his failure to pay such wages and provide the essential
amenities. He shall submit to the Bank a certificate on a non-judicial stamp paper of the value
of Rs.100/-, as per the format prescribed, along with the agreement, to the effect that workers
employed by him have been paid minimum wages prescribed under the Minimum Wages Act
as applicable.

14. Rates for All-inclusive Comprehensive Annual Maintenance Contract (CAMC) - Renewal
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The period of contract for is from April 01, 2026 to March 31, 2027 or as specified by the Bank
in the final work order. The said contract will be renewed for further period subject to the
satisfactory performance of the contractor during the existing contract period and other terms
and conditions detailed in the tender document.

The escalation in the contract amount during renewal shall be considered as follows:

ii. For “Fixed Component” mentioned in header A of part Il of the tender document, the Bank
shall give the Contractor extant Minimum wages (prevalent at the time of renewal) as
prescribed by the Chief Labour Commissioner (Central), Ministry of Labour & Employment
and the associated liabilities like Bonus, EPF, ESI components etc.

ii. For “Variable Component”, on renewal of contract, the revision of rates may be done based
on cost escalation.

The percentage increase in cost (Variable Component i.e., Contractor’s profit/ overhead cost
etc.) excluding taxes may be calculated by using the below formula

AC = AP + AP x (CPIc-CPIp) /CPIp

where, AC and AP are revised price [current year] and present price [previous year],
respectively and CPIc and CPIp are Consumer Price Index for Industrial Workers for all India
for 6 months prior to the commencement date of contract for the current year & previous year,
respectively.

15. Police Verification of all Workmen / Supervisors / Officials for entering in to the
Bank’s Premises:

The successful tenderer shall submit the necessary Police Verification Certificate of each
deployed workman / supervisors / officials from Local Police Authorities about his/her identity
records. Any change of deployment also needs to be submitted for the above provision
without any lapses. Further, the Police Verification Certificate has to be submitted for all the
employees as fresh on at least yearly basis.

I/We hereby declare that I/we have read and understood the schedule of quantities and
contents of Part Il of the tender and also have read and understood all the above conditions
and the same shall remain binding upon me/us in case the work is entrusted to me/us.

Signature of tenderer with seal
Witness:
Address:

Date:
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SECTION VI

The Conditions Hereinafter Referred To Interpretation Clause
In construing these Conditions, the Specifications, Schedule of Quantities and Contract
Agreement, the following words shall have the meanings herein assigned to them except where
the subject or context otherwise required.

(@) | “Employer/Bank” | Shall mean The Reserve Bank of India, Thiruvananthapuram
Regional Office and shall include its assigns and successors.

(b) | “Contractor” (in | “Contractor” shall mean and
case of trading in the name and style of
partnership) and having a place of

business at and shall include the partners

for the time being of the said firm and the legal representatives of
a deceased partner.

(in case of “Contractor” shall mean Shri trading
individual) in the name and style of and
shall include his heirs, successors and legal representatives.

(in case of “Contractor” shall mean a
company) company incorporated under and having
its registered office at and shall
include its successors and assigns.
(c) | “Site” Shall mean the site of the Contract Works including any building

and erections thereon and any other land (inclusively) as aforesaid
allotted by the Employer for the Contractor’s use.

(d) | “This contract” Shall mean the Articles of Agreement, the Special Conditions, the
Conditions, the Schedule of Quantities and Specifications, etc.
attached hereto and duly signed.

(e) | “Bank’s The term “Bank’s Officer/Caretaker” shall mean the person
Security appointed and paid by the Employer to inspect/supervise the
Officer/Ca works. The Contractor shall afford the Bank’s Officer/Caretaker
retaker” every facility and assistance for inspecting/supervising the works

and materials and for checking and measuring time and materials.
Neither the Bank’s Officer/Caretaker nor any representative of the
Bank shall have power to set out works or to revoke, alter, enlarge
or relax any requirements of the Contract, or to sanction any day
work, additions, alterations, deviations, or omissions, or any extra
work whatever, except in so far as such authority may be
specifically conferred by a written order of the Bank’s Engineer
with the prior concurrence in writing of the Employer.
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The Bank’s Officer/Caretaker or any representative of the
Bank shall have power to give notice to the Contractor or
his representative of non-approval of any work or materials
and such work shall be suspended or the use of such
materials shall be discontinued. The work will, from time to
time, be examined by the Bank’s Officer/Caretaker but
such examination shall not in any way exonerate the
Contractor from the obligation to remedy any defects which
may be found to exist at any stage of the works or after the
same is completed. Subject to the limitation of this clause
the Contractor shall take instructions only from the Bank’s
Officer/Caretaker.

(f)

“Notice in writing”

Written notice shall mean a notice in written, typed or
printed characters sent (unless delivered personally or
otherwise proved to have been received) by registered
post to the last known private or business address to have
been received when in the ordinary course of post it would
have been delivered.

(9)

“Act of insolvency”

Shall mean any Act of Insolvency as defined by the
Presidency Towns Insolvency Act or the Provincial
Insolvency Act or any other Act amending such original.

(h)

“Net Prices”

If in arriving at the Contract Amount, the Contractor shall
have added to or deducted from the total of the items in
the Tender a sum, either as a percentage or otherwise,
then the net price of any item in the tender shall be the sum
arrived at by adding to or deducting from the actual figure
appearing in the Tender as the price of that item a similar
percentage or proportion of the sum so added or deducted
by the Contractor the total amount of any Prime Cost items
and provisional sums of money shall be deducted from the
total amount of the tender. The expression “net rates” or
“net prices” when used with reference to the contract or
accounts shall be held to mean rates or prices so arrived
at.

()

“The works”

Shall mean the Horticulture and Gardening service for the
Bank’s various properties located at Thiruvananthapuram
— (a) Main Office Premises, Bakery Junction, (b) Reserve
Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff
Quarters at (c) Thamalam, (d) Plamoodu and (e)
Nanthancode, all located at Thiruvananthapuram for the
Employer as provided herein.
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1. Scope of Contract

The Contractor shall carry out and complete the said work in every respect in accordance with
this Contract and with the directions of and to the satisfaction of the Employer. The Employer
may in his absolute discretion and from time-to-time issue written instructions, details, directions
and explanations, which are hereafter collectively referred to as “Employer’s Instructions” in
regard to:

a) The variation or modification of the quality or quantity of works or the addition or
omission or substitution of any work.

b) Any discrepancy in the Schedule of Quantities and/or Specifications.

c) The removal from the site of any materials brought thereon by the Contractor and the
substitution of any other material therefore

d) The dismissal from the works of any persons employed thereupon.

The Contractor shall forthwith comply with and duly execute any work comprised in such
Employer's instructions provided always that verbal instructions, directions and explanations
given to the Contractor or his representatives upon the works by the Employer shall, if involving
a variation, be confirmed in writing by the Contractor within seven days, and if not dissented
from in writing within a further seven days by the Employer, such shall be deemed to be
Employer's instructions within the scope of the Contract

2. Dismissal of Workmen

The Contractor shall on the request of the Employer, immediately dismiss from the works, any
person employed thereon by the contractor who may, in the opinion of the Employer, is
incompetent or has misconducted himself and such person/s shall not be again employed on
the works, without the permission of the Employer.

3. Access to Works

The Employer and their respective representatives shall at all reasonable times have free
access to the works and/or the workshops, factories or other places where materials are lying
from which they are being obtained and the Contractor shall give every facility to the Employer
and their representatives necessary for inspection and examination and test of the materials
and workmanship. No person, unless authorised by the Employer, except the representatives
of public authorities shall be allowed on the works at anytime.

4. Assignments and Sub-letting

The whole of the works included in the Contract shall be executed by the Contractor and the
Contractor shall not directly or indirectly transfer, assign or under-let the Contract or any part
share thereof or any interest therein without the prior written consent of the Employer, and no
undertaking shall relieve the Contractor from the full and entire responsibility of the Contract or
from active superintendence of the works during their progress. No alteration, omission or
variation shall vitiate this Contract but in case the Employer thinks proper at any time during the
progress of the works to make any alterations in or additions to or omissions from the works or
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any alteration in the kind or quality of the materials to be used therein and shall give notice
thereof in writing under his hand to the Contractor, the Contractor shall alter, add to or omit
from, as the case may be, in accordance with such notice but the Contractor shall not do

any work extra to or make any alterations or additions to or omissions from the works or any
deviation from any of the provisions of the Contract, Stipulation, Specifications or Contract
without the previous consent in writing of the Employer and the value of such extras, alterations,
additions or omissions shall in all cases be determined by the Employer, with the prior approval
in writing of the Employer and the same shall be added to or deducted from the Contract
Amount, as the case may be, accordingly.

5. Sufficiency of Schedule of Quantities

The Contractor shall be deemed to have satisfied himself before tendering as to the correctness
and sufficiency of this tender for the works and of the prices stated in the Schedule of Quantities
and/or the Schedule of Rates and Prices which rates and prices shall cover all his obligations
under the Contract, and all matters and things necessary for the proper completion of the works.

6. Insurance in respect of damage to person and property

The Contractor shall be responsible for all injury to persons, animals or things, and for all
structural and decorative damage to property which may arise from the operation or neglect of
himself or of any nominated Sub-Contractor or any employee or either, whether such injury or
damage arises from carelessness, accident or any other cause whatever, in any way connected
with the carrying out of this Contract. This Clause shall be held to include inter alia any damage
to buildings, whether immediately adjacent or otherwise, and any damage to Roads, streets,
footpaths, bridges or ways as well as all damage caused to the buildings and works forming the
subject of this Contract by frost, rain wind or other inclemency of weather. The Contractor shall
indemnify the Employer and hold him harmless in respect of all and any expenses arising from
any such injury or damage to persons or property as aforesaid and also in respect of any claim
made in respect of injury or damage under any Acts of any legislature or otherwise and also in
respect of any award of compensation or damages consequent upon such claim.

The Contractor shall reinstate all damage of every sort mentioned in this Clause, so as to deliver
up the whole of the Contract works complete and perfect in every respect and so as to make
good or otherwise satisfy all claims for damage to the property of third parties.

The Contractor shall indemnify the Employer against all claims which may be made against the
Employer by any member of the public or other third party in respect of anything which may
arise in respect of the works or in consequences thereof and shall at his own expense arrange
to effect and maintain, until the virtual completion of the Contract, with an approved Office a
Policy of Insurance in the joint names of the Employer and the Contractor against such risks
and deposit such Policy or Policies with the Employer from time to time during the currency of
this Contract. The Contractor shall also similarly indemnify the Employer against all claims
which may be made upon the Employer whether under the Workmen’s Compensation Act or
any other statute in force during the currency of this Contract or at Common Law in respect of
any employee of the Contractor or any Sub-Contractor and shall at his own expenses effect
and maintain, until the virtual completion of the Contract, with an approved Office a Policy of
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Insurance in the joint names of the Employer and the Contractor against such risks and deposit
such Policy or Policies with the Employer from time to time during the currency of the Contract.

The Contractor shall be responsible for any liability which may be excluded from the Insurance
Polic

les above referred to and also for all other damages to any person, animal or property arising
out of and incidental to the negligent or defective carrying out of this Contract. He shall also
indemnify the Employer in respect of any costs, charges or expenses arising out of any claim
or proceedings and also in respect of any award of compensation or damages, arising
therefrom.

The Employer shall be entitled to deduct the amount of any damage, compensation, costs,
charges and expenses arising or accruing from or in respect of any such claims or damage
from any or all sums due or to become due to the Contractor, without prejudice to the
Employer’s other rights in respect thereof.

7. Failure by Contractor to comply with Employer’sinstructions

If the Contractor, after receipt of written notice from the Employer, requiring compliance within
10 days, fails to comply with any instructions, the Employer is at liberty to employ and pay any
other person/s to execute any such work whatsoever that may be necessary to give effect
thereto, and all costs incurred in connection therewith shall be recoverable from the Contractor
by the Employer or may be deducted by him from any monies due to the Contractor.

8. Termination of Contract by the Employer

This contract is valid for a period of one year from April 01, 2026 to March 31, 2027, and the
Bank is entitled to terminate the contract by giving one month advance notice, in case of
violation of any of the Terms of this Contract or in case it is not satisfied with the service of
Contractor in which case, the Contractor is not entitled for any compensation/damages and
Security Deposit shall not be refunded.

9. Termination of Contract by Contractor

The contract can be terminated by the Contractor, if desired, by giving one month notice to
the Bank. The notice period will start from the day of receipt of notice by the Bank.

10. Matters to be finally determined by Employer

The decision, opinion, direction, Certificate (except for payment), with respect to all or any of
the matter hereof shall be final and conclusive and binding on the parties hereto and shall be
without appeal. Any other decision, opinion, direction, Certificate or valuation of the Employer
or any refusal of the Employer to give any of the same shall be subject to the right of arbitration
and review hereof in the same way in all respects (including the provision as to opening the
reference) as if it were a decision of the Employer.
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11.Employer entitled to recover compensation paid to workmen

If, for any reason, the Employer is obliged, by virtue of the provision of the Workmen’s
Compensation Act, 1923, or any statutory modifications or re-enactment thereof to pay
compensation to a workman employed by the Contractor in execution of the works. The
Employer shall be entitled to recover from the Contractor the amount of compensation so paid,
and without prejudice to rights of the Employer under the said Act. The Employer shall be at
liberty to recover such amount or any part thereof by deducting it from the security deposit or
from any sum due by the Employer to the Contractor under this Contract or otherwise. The
Employer shall not be bound to contest any claim made against it under the said Act, except
on the written request of the Contractor and upon his giving to the Employer full security to the
satisfaction of the Employer for all costs for which the Employer might become liable in
consequence of contesting such claim.

12.Right of Employer to terminate Contract in the event of death of Contractor, if
individual

Without prejudice to any of the rights or remedies under this Contract, if the Contractor, being
an individual, dies, the Employer shall have the option of terminating the Contract without
incurring any liability for such termination.

13.Marginal Notes
The headings catch lines hereto and, in the Annex, hereto are meant only for convenience of

reference and shall not in any way be taken into account in the interpretation of these presents
and the Annexures hereto.

Date: Signature of Tenderer

Place:
Address
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SECTION VI

TERMS AND CONDITIONS

The period of contract is for one year, subject to satisfactory performance, unless it is
curtailed by or terminated by the Bank owing to deficiency of service, sub-standard quality
of the materials used, and breach of contract, reduction or cessation of the requirement of
the work. Termination of the contract shall be made by issuing a prior notice. In such case
a notice period of one month will be given to the Contractor

The Contractor and its staff shall take proper and reasonable precautions of Bank’s assets
and preserve from loss, destruction, waste or misuse the areas of responsibility given to
them by the Bank.

The Contractor shall exclusively supervise or employ sufficient supervisory personnel to
supervise the work of his/her employees so as to ensure that the services rendered are
carried out in a neat and clean manner.

The Contractor shall depute only able bodied, physically fit, well trained and disciplined
personnel for carrying out the work. Also, the Contractor should make sure the minimum
number of persons, if any, specified in the scope of work are deployed on a pro-rata basis
and Contractor shall engage the men/women whose age shall be above 18 years and duly
trained for the job.

Every employee so engaged by the Contractor shall wear uniform and ID card while on duty.
The Contractor should provide two pairs of distinct uniforms to his/her employees or agents
different from the Bank's employees at the contractor’'s cost. The uniform should have
“‘GARDNER” or “SUPERVISOR” stitched or embroidered on the jacket/shirt as the case may
be and also logo of the contractor's firm/company and shall be kept neat, tidy and in a
wearable condition. Bank will provide access card (Swagat) for the supervisor and all the
workers deployed at the MOB premise and the contractor has to provide ID card for the
supervisor and all other workers deployed at the residential colonies of the Bank at the
contractor’s cost.

No lapse from the Contractor’s side, which may cause damage to the property and injury to
the staff in the opinion of the Bank's Engineer, shall be permitted.

The work has to be carried out with least inconvenience to the residents.

The Contractor should specify the working hours of their staff and the details thereof shall
be maintained with the Caretaker/Security Guard of the respective colonies. No worker shall
be permitted to stay back inside the campus after working hours.
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10.

11.

12.

13.

14.

15.

16.

The Bank shall have the right to ask for the removal of any person employed by the
Contractor, who is not found to be competent and orderly in the discharge of hisduty.

The Contractor shall have the addresses and photographs of their workmen being engaged
by them for the said work. Workmen will be allowed inside the building only on production
of the photo pass issued by the Bank & also have to subject themselves to the security
restrictions imposed by the Bank. Only the Contractor himself/ themselves shall be held
responsible for the conduct of his/ their workers.

Within 45 days of award of contract, the Contractor has to obtain police verification report
on the character and antecedents of their personnel and other details relating to age,
educational qualification, name and permanent address to be provided under this contract
along with their passport size photographs before engaging them for duty in Bank’s
premises. Only able bodied, physically fit, well trained, literate, disciplined and honest
personnel shall be deployed.

The Contractor shall maintain an attendance register duly signed by designated Bank'’s staff
and attach a copy of the same with each month’s bills failing which no payments shall be
released. In case any of the contractor’s personnel deployed is absent and is unable to
provide suitable substitute, a penalty amount of Rs.1000/- per person per day shall be levied
by the Bank in addition to the wages of the absent personnel(s) and the same shall be
deducted from the contractor’s pending/subsequent bill.

The Bank may also replace the manual attendance register with Biometric Attendance Machines
to monitor the attendance of the workmen employees engaged by the Contractor.

The rates quoted by the Contractor shall be in accordance with the Contract Labour Act
1970 / Minimum Wages Act, 1948 for the current year and also taking into account any
escalation as notified from time to time by the Government of India. Tenders having quoted
rates below the prescribed minimum wages shall be summarily rejected and will not be
evaluated for the purpose of ascertaining L1 tenderer.

The successful tenderer shall be responsible for safety & security of their materials &
personnel and also for ensuring fire prevention steps at all times in the working premises
including their part of work.

The Contractor shall not engage any sub-contractor or transfer the contract to any other
person in any manner and workers/personnel engaged by the Contractor shall not accept
any gratitude or reward in any form.

The intending tenderers are advised to inspect the site with the prior permission from the

Bank and ascertain the exactness of the area to be maintained and the work to be executed
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before quoting their rates.

17. The Charges quoted will cover the cost of manpower deployed, material used and
machinery/equipment deployed for efficient rendering of services and shall be payable on
monthly basis subject to submission of invoice. The payment thereon will be made after the
same is duly certified by the Caretaker/Security officer of P&SE that the services have been
provided satisfactorily and after deducting all statutory dues/taxes, etc.

18. Payment to the workers has to be made through bank account and proof for the same has
to be submitted along with the bills.

19. All statutory benefits like EPF, Bonus, ESI, and other statutory payments etc. have to be
paid by the Contractor and the proof for the same have to be submitted along with the bills.
If EPF, Bonus, ESI, and other statutory payments etc. not required to be paid mandatorily
as per the statutory instruction, the same amount will be excluded from the Contract Value.

20. The contract could be considered for further renewal for two years on same terms and
conditions provided the Bank finds the services of the Contractor satisfactory and if the Bank
desires so. The decision of the Bank in this regard will be final.

21. The cleanliness will be periodically checked by the officials of the Bank

22. During the annual renewal of AMC, the maximum permissible increase in the AMC
amount will be based on increase in Consumer Price Index.

23. The work shall be carried out strictly as per direction of the officials of the Bank.
24. The Contractor shall ensure that water shall be used judiciously withoutwasting.

25. The Contractor is solely responsible for compliance of provisions, or any Statute or rules
framed there under by the Central Government or State Government and applicable to the
workers employed by him. The Bank is not responsible in case of non-compliance of any of
the provisions of the Statute or rules of the State/Central Government, by the Contractor.

26. The Bank will have the right to terminate the agreement without assigning any reason
with a notice of one month and the Contractor will not be entitled to any compensation for
premature termination of the agreement. In such cases security deposit shall not be refunded.
Before the expiry of the notice period given in the termination notice, the Contractor shall
vacate the premises.

27.In case of any dispute arising out of this agreement, the decision of the Bank will be final
and binding on the Contractor.
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28. The Bank will not provide any type of accommodation to the Contractor and/or his workers /
supervisors, etc. in the Bank’s premises.

29. The Contractor shall obtain necessary licenses and permits in their name at their own
expenses and shall keep the Bank indemnified against any loss arising due to non-

compliance to any statutory requirement.

30. Rotation of staff must be carried out on quarterly intervals or at the discretion of Bank.
Additional staff has to be deployed for attending any emergency work as and when required.

I/We hereby declare that I/we have read and understood the above instructions for guidance
of tenderers™ and will abide by the same.

Date: Signature of Contractor with Seal:

Place: Name and Address with Contact Nos.:
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SECTION VI

DETAILED SCOPE OF WORK

This Annual Maintenance Contract (AMC) is for the day-to-day maintenance of greenery
comprising trees, herbs, shrubs, creepers, lawns & indoor / outdoor potted plants and fish tanks
/ aquariums in Bank’s main office premises and residential colonies at various locations in
Thiruvananthapuram.

i. Details of Bank’s Main Office Premises and residential colonies covered under the
scope of the Annual Maintenance Contract (AMC):
1. Reserve Bank of India, Main Office Premises, Bakery Junction, Thiruvananthapuram -
695033- (MOB)
2. Reserve Bank Staff Quarters, Thamalam-695012 (TSQ)
3. Reserve Bank Staff Quarters, Plamood-695004 (PSQ)
4. Reserve Bank Staff Quarters, Nanthancode—695003 (NSQ)
5. Reserve Bank of India Officers Quarters, Kowdiar-695003- (KOQ)

ii. Manpower requirement:
The Annual Maintenance Contractor should arrange to effectively provide and supervise all such
services for the day-to-day maintenance of greenery and equipment as indicated above:

a. Semi-skilled full-time Supervisor - The Annual Maintenance Contractor should deploy one
semi-skilled full-time Supervisor, who should be the In-Charge of the activities pertaining to
the AMC at all the premises mentioned above, to effectively supervise the activities and to
ensure effective nursing and maintenance of the greenery to the best possible level quality
and aesthetics. She / he should be a horticulture/ Gardening expert with a minimum of five
years of experience in the relevant field. She / he should be skilled enough to effectively
supervise the gardening / horticulture activities at all the premises, regularly check, follow-up
instructions from authorized officials of the Bank. She / he should be proactive in solving the
problems which may arise during the execution of the services. She / he should visit each of
the premises at least thrice in a week, for coordinating the services, giving instructions to the
workmen and submitting reports / suggestions to the authorised officials of the Bank regarding
maintenance, and condition of the greenery at each premises. Within a period of one month
from the date of award of the Annual Service Contract she / he should take a census of all the
trees available and record the same in separate registers for each premise, with separate
folios for each specious of tree. The reports of withered / fallen trees shall be reported monthly
to the authorised officials of the Bank. The services / work shall be carried out in consultation
with the authorised officials of the Bank.

The supervisor shall be present at any one of the premises mentioned above, where the AMC
serviced are required to be provided, during the time period indicated hereunder or any other
time convenient to the Bank and communicated in writing to the contractor, for supervision of
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the day-to-day activities and report to the authorised officials of the Bank at Estate
Department, Reserve Bank of India, Bakery Junction, Trivandrum - 695033, as and when
required by the Bank to take instructions from them. Instructions given to the Supervisor shall
be deemed to have been given to the Contractor. She / he shall also note down instructions
given by the Bank or its authorised officials through site order book/telephone calls and shall
acknowledge in writing for having noted down the instructions. She / he shall strictly maintain
and update necessary site registers, viz. complaint register, site order book, material receipt /
consumption register, labour attendance register, etc. daily and got them duly attested by the
Bank’s authorised officials. The supervisor should be provided with a vehicle for commuting
between various premises and a mobile phone to communicate with Bank’s officials.

b. Helper - She / he should perform any work pertaining to the maintenance, development, and
beautification of the greenery / garden / lawn, allocated to her / him by supervisor, and
authorised officials of the Bank. Watering, dispensing manure / fertilizers / insecticides /
pesticides, trimming / pruning of branches / foliage, removing of wild growth and weeds
growing in the premises including those growing on the terraces, canopies, sunshades, cracks
/ crevices on the buildings / structures, spraying of pesticides as and when required for the
growth, development, subsistence and up-keep of trees / plants / lawn etc., as instructed by
the Bank’s authorised officials are the responsibilities of the Supervisor. Carrying out all
horticultural operations including tilling of soil, planting of new saplings, periodical moving
(manual or using mechanical lawn movers) of the turf to remove overgrown grass and ensure
uniform thickness / density of grass, trimming of overgrown / overhanging branches of trees,
cutting, and removing and shifting the felled / trimmed / fallen branches / trunks / leaves / grass
to the designated location(s) / dumping yards / Organic Waste Composting Machines etc.,
within the premises etc. shall be taken care by her / him. Whenever new plants / saplings are
provided by the Bank the same shall be planted as directed by the Bank’s authorised officials.

c. Minimum manpower required to be deployed at each premise:

SI. No. Location / Premises Seml-sk_llled Unskilled
(Supervisor) (Helper)
1 MOB 3
2 TSQ 5
3 PSQ 01 1
4 NSQ 1
5 KOQ 4
Total number of workmen to be
deployed for all the premises put 01 14
together
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d. Timings working days for Supervisor and workmen: The supervisor and workmen shall
be present at the premises mentioned above, where the AMC services are required to be
provided, for a minimum of 8.00 hours, between 08.30 Hrs and 04.30 Hrs on 06 (six) days
in a week (except national holidays viz. January 26, May 01, August 15 and October 02 as
mentioned in the Kerala Industrial Establishment Act, 1958) or any other timing convenient to
the Bank and communicated in writing to the contractor. However, in case of emergency, the
supervisor / workmen shall report for duty on holidays also and continue to work till the
emergency work is completed. The contractor shall deploy substitute supervisor / workmen,
in case of absence of the regular supervisor / workmen and has to ensure weekly off to all
deployed workers.

Note: The intending bidders shall, however, visit and survey the premises and consult the Bank’s
authorised officials to acquaint themselves of the extend of each premises and scope of services
to be provided therein under the AMC, before submitting their tender. Bank reserves the right to
itself, to remove any workmen engaged by the Annual Maintenance Contractor at any point of
time, without assigning reason for the same. The Bank may advise the Annual Maintenance
Contractor in writing, to increase or decrease the number of workmen to be deployed at each of
the premises, at its discretion, at any point of time during the currency of the AMC and accordingly
the AMC charges will be adjusted (additions / deductions) for such variations based on the actual
number of workmen reduced / additionally deployed at the Minimum Wages prevailing at that
particular point of time as notified by the Central or State Governments (whichever is higher).

2.The broad scope of work shall include the following:

MAINTENANCE OF HORTICULTURAL WORKS IN THE BANK’S MAIN OFFICE PREMISES
AT BAKERY JUNCTION AND RESIDENTIAL QUARTERS AT KOWDIAR, THAMALAM,
PLAMOODU AND NANTHENCODE

To maintain the Horticultural/ Gardening works in the Bank's Main Office Premises at Bakery
Junction and residential quarters at Kowdiar, Thamalam, Plamoodu and Nanthancode which
includes existing developed lawns, green belts of shrubs/plants, plantation, plants in pots, etc.,
in the Bank’s premises and outside along the periphery of the Bank's premises.
I.  Minimum no. of workers

The successful bidder should deploy the minimum work force as prescribed, who shall attend
the work for 8 hours per day excluding lunch break, while taking care of statutory provisions in
this regard. The working time shall be as per the mutual understanding between the Bank and
the successful bidder. However, for emergency works the staff have to continue to work till the

emergency work is over at no extra cost. The successful bidder may engage additional work
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force as and when required to meet the above job requirements for which no extra payment
will be made to the successful bidder.

ii. Specifications

The work consists of replacing of plants i.e. trees, shrubs, creepers, succulents, flowering
plants, lawns and ground covers etc. (including indoor), taking care of periodical watering,
weeding, cleaning, lawn with machine cutting, providing of fertilizers and spraying of pesticides,
providing manure & red earth etc. at regular intervals for proper growth of all the lawn, plants,
tree etc. as required at site. The specifications are as under:

1. General

The Contractor is advised to visit the site and satisfy himself as to the nature of existing
surroundings, structures etc., the characteristics of soil and any other matter. Changes made
in consequence of any misunderstanding or incorrect information on any of these points or on
the grounds of insufficient description will not be allowed. Electricity and water shall be given
to the agency at the nearest available point free of cost by the Bank but all the other
arrangements have to be made by the Contractor on their own.

2. Watering

The plants / shrubs shall be adequately watered after planting and during the growing season.
3. Earth & Manure

(a) Garden earth/solil shall be loamy, properly screened of grain elementary to suit the type of
plant (coarser for trees and shrubs and finer for lawns) containing adequate amount of humus
and free from perennial weeds, stones and pebbles.

(b) Farmyard manure shall be well decomposed cow dung or horse dung manure, in dry
condition and free from straws, soil or pebbles.

4. Lawn
The Contractor is required to do proper top dressing, rolling weeding and periodical hand cutting

or machine mowing, watering etc., during maintenance period in order to bring and maintain
the lawn in perfect green thick and springy carpet of turf. The lawn shall also be fed once a
month with liquid fertilizer by dissolving 45 grams of Ammonia in 5 liter of water or as directed
during this period. The Contractor shall also maintain all indoor plants, replace them periodically

and arrange them aesthetically during important occasions.

5. Insecticides
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Each pit shall contain in addition to the soil mixture a dose of B.R.C. powder of renowned
trademark in the quantity of 100 grams per pit.

6. General Conditions

a. In case any plant does not survive and dies away during the period of the contract, the
Contractor shall replace the same at his own cost failing which the cost shall be recovered from
the Contractor.

b. The Contractor should make his own arrangements at his own cost for the required quality
of work, nursing, maintenance etc. In case of inadequate supply of the water, the Contractor
shall make arrangements for water by tankers at no extra cost to the Bank.

c. Removal of unwanted wild grass or growth or control by use of suitable environment friendly
chemicals, pruning/cutting of unwanted/dead/broken/ branches of trees etc. and their disposal
out of Bank’s premises including the permission of Local Authority wherever required at least
twice in a year or as and when required. If required, additional manpower may be deployed for
all such works at no extra cost to the Bank.

d. During any natural calamity/cyclone etc. if any tree falls, the cutting and disposal of the same,
in coordination with P & SE and approval of statutory authorities is also part of the scope and
the Contractor may include the cost for the same.

e. Quarterly removal of tree leaves / branches on the roof of parking shades, buildings.

f. Contractor should include cost of additional manpower, if any required to attend to the
preventive/periodic maintenance works as indicated in the scope of work.

g. The lower branches of trees/shrubs/bushes shall be pruned allowing them to grow above a
particular height. After pruning the plants shall be mulched with manure and compost to
establish new growth.

h. Making necessary pits, trenches and filling with suitable garden earth/soil, fertilizer,
insecticide etc. for plants, shrubs etc. as and when required.

i. Removal of pruning/cutting material of tree, grass, surplus garden earth, stone, pebbles etc.
and disposing them out of the premises.

j. The Contractor must utilize materials which will be of the brand approved by IGBC.

iii. Schedule of Work
1) The Maintenance work is required to be carried out in relation to the entire lawn,

plants/trees/shrubs/ground covering plants, fences etc. in and outside of the Bank’s
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premises and total open area including the compound wall of the Bank’s premises. It
includes maintenance of the existing as well as any other additions to the
garden/lawn/plants etc. Apart from the above, the day-to-day maintenance work includes
the following:

2) Watering the plants, trees, lawns, vertical gardens etc., thoroughly one or two times daily or
as required in all the colonies and in office premises.

3) Maintaining the rose plants in main office premises and at officers’ quarters by regularly
applying pesticides, insecticides, fungicides, manuring etc. Replacing the unhealthy plants,
repotting the plants with suitable soil manure mixture once in 6 months and ensuring that
plants are always in healthy condition.

4) Manuring the lawn with urea at 1 kg /100 sq. m at the required intervals.

5) Regular uprooting of all kinds of weeds and removal of unwanted bushes from the Bank’s
premises including the roof tops.

6) Removal of the dead leaves, cleaning of the area including disposal of waste and dead
leaves, twigs, garbage on day-to-day basis, making bunds to the plants wherever required,
adding red soil and manure to the roots of the plants wherever necessary.

7) The dead leaves and waste collected should be dumped in the compost pit on daily basis.

8) Maintaining all plant hedges decently. Pruning and mowing should be done by keeping the
foliage aesthetically at a reasonable size without making them bald with a motive to keep a
longer gap for the next job.

9) De-weeding the lawns at regular intervals.

10)Spraying of pesticides, fungicides and insecticides etc., at least once in a month or as
needed in the required proportion for proper and healthy growth.

11)Manuring the plants, shrubs, trees etc., with compost made up of river sand, cow dung and
leaves etc., in the required proportion and with other manures at regular intervals and as
directed.

12)Nursing the plants and trees, trimming for better growth pruning the plants to get the required
shape, replacing the broken/damaged earthen pots etc., all as directed, with no additional
cost to the Bank.

13)Cutting down unviable/weak trees and disposal thereof from the Bank’s premises, with no
additional cost to the Bank.

14)Cutting and removing the wild growth, cutting and removing the branches of trees, removing
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the vegetation etc. and disposing of all the waste material outside the Bank’s premises
including transformer yard, as per directions.

15)Overgrowing trees from own / neighboring gardens spreading on to / within the Bank’s
premises will have to be pruned periodically from above the fence level vertically up. The
unwanted branches of the trees hindering the natural light into the buildings and drooping
branches should be cut as and when required after ensuring the safety measures and the
cut branches should immediately be carted away from the premises. If any permission is
required from the Forest / Municipal Authorities, the contractor will have to arrange the same
at his own cost. No trees shall be cut without the prior approval of the Bank and permission
from the Forest / Municipal Authorities, whenever the same is required.

16) Cleaning of terraces of the premises once a month so as to ensure non-growth of vegetation
over there and destroying the unwanted vegetation by applying chemicals etc., and cleaning
of lawns and surroundings regularly to keep the premises neat and clean.

17) Removing the debris leaves etc., away from the premises periodically.

18)Cleaning and repainting of the pots on important occasions like Independence Day and
Republic Day etc.

19)Cutting and stacking of uprooted trees / fallen branches of trees and disposal of waste
materials outside the Bank premises.

20)The drains of the garden are to be maintained well so that the drainage water freely flows
out of the Bank’s premises without any stagnation/clogging.

21)Separate workers shall be deployed for removal of wild growth and vegetation, pruning the
branches of trees and disposal of connected waste materials etc. apart from the regular
gardener / helpers in each premises.

22)Cleaning of fountains [the structure and the plumbing arrangements] in Main Office
Premises [1 No.] and in Kowdiar Officers Quarters [1 No.].

23) The flower/plant pots are to be kept in the corridors of Main Office building and Visiting
Officers™ Flats (VOFs)/Transit Holiday Homes (THH)/Dispensary/Gym room etc. at colonies
and the same are to be periodically shifted out and kept back. The successful bidder should
maintain a nursery for storing sufficient number of potted plants (ornamental) for periodic
replacement of plants.

24)The survival of all trees, plants, shrubs, grass etc., during the period of contract for

maintenance is the responsibility of the Contractor and any trees, plants, shrubs etc., not so
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surviving shall be replaced and nursed to ensure good growth to the satisfaction of the Bank
without claiming charges.

25) The Bank may purchase new plants/shrubs/lay new grass/trees to enhance the quality and
size of the garden in the open compound. Whenever such purchases are made, the
successful bidder shall arrange to implant them on the ground/in pots as desired by the
Bank and maintain the same without any extra cost.

26) The successful bidder should cut and remove dead wood from plants, trees, fallen trees
and should also remove them from the Bank’s premises at his own cost.

27) The successful bidder should visit the site regularly and ensure lush green maintenance of
the horticulture work in all premises through the staff deployed therefor.

28) The Contractor shall be required to maintain all the work for a period of 12 months and he
/ she shall be responsible to replace the dead plants free of cost during the maintenance
period. During this period the Contractor shall take care of all the entire plantation on day-
to-day basis.

29)Disposal of big branches and trunks of trees trimmed during pruning as per the Municipal
Corporation Rules will be Vendor’s responsibility.
30) The rates quoted should also include for the following:
a) Cost of tools and plants required for the work.
b) Labour constituents for preparing manure mixes and to attend to the above works.
c) Cost of brick bats, sand, accessories, hose pipes, sprayers, cost of pesticides,
fungicides, insecticides and any other cost which may be required for ensuring

neat and healthy garden.
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iv. Details of works done /to be done by Gardener in the Bank’s Main Office

Premises and four residential colonies (The work detailed below is onlyindicative)

1. Details of works to be carried out are tabulated below:

Works to be done

1.

© 0o No o &~ WD

10.

11.

Sweeping of the garden area and watering plants in the Bank’s Main Office Premises
and four residential colonies daily.

Spraying pesticides and putting organic manure for the plants once in a month.
Removal of garden waste from within the compound.

Cutting and trimming the plants.

Putting ordinary manure.

Indoor plants to be re-planted.
Clearing all the weeds and dried branches, leaves, etc.

Flowering plants to be re-potted / re-planted.

Removal of weeds / grass / plants etc. growing in the terrace of MOB / Annex Building
in MOB / Quarters / compound walls.

Removal of dry leaves in the terrace / over the car shed / scooter parking area
Information Centre etc. of MOB and quarters.

Pruning of trees and plants to be done at least twice in a year (one before monsoon).

NOTE: Any other garden related works as advised by the Bank may also be undertaken by the
Contractor as and when necessary on a continuous basis.
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2. Minimum requirement of duties per week: Minimum requirement of duties per week
for all works as specified in the broad scope of works (Clause 2 of Section VIIl) above is

tabulated below:

Weekly Number of Duties as per the Bank’s Requirement
> | > > S =) =
|18 3|8z |@ 5| =
sl 8|55/ 2|2|¢°
=] = —
a =R ILIEIY ]S
Horticulture workers at Bank’s Main Office
Premises and all the residential Colonies- - 1711, 1]1 1 6
Supervisor
Horticulture workers at Bank’s Main Office i 31 31 3|3/ 3 1 16
Premises
Horticulture workers at Bank’s Residential i a4l alal al a o | 22
Colony at Kowdiar
Horticulture workers at Bank’s Residential ) 5| 5 | 5|5/ 5 > 27
Colony at Thamalam
Horticulture workers at Bank’s Residential ) 1 1 1|1 1 1 6
Colony at Plamoodu
Horticulture workers at Bank’s Residential ) 1 1 111 1 1 6
Colony at Nanthencode
TOTAL - 15 |15 |15 |15 |15 8 | 83

2.1 The above-mentioned table unambiguously defines the Bank’s current requirement distributed
across a week and the bidders shall offer the rates based on this requirement. Hence, the
estimated requirement of total duties per annum will be approximately ‘4329’ and the average
number of monthly duties will be approximately ‘361’. The detailed break-up of duties per annum
across various premises and category of workers are tabulated below. The Bank reserves the
right to increase or decrease the number of duties based on its requirement, before awarding the
work or any time during the currency of contract. The monthly contract amount shall be
proportionately arrived at when the Bank resorts to such change in the number of duties.
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No. of duties of Supervisors | No. of duties of Workers per
per annum annum
Main Office Premises at
Bakery Junction 313* 835*
Residential Colonies at
Kowdiar, Thamalam,
Plamoodu, Nanthancode 3181*
Total 4329*

* Including four national holidays: 26" January, 1t May, 15" August, 2"d October

2.2 The supervisor engaged by the Contractor shall fall under the category of Semi-Skilled.
All the workers engaged by the Contractor shall fall under the category of ‘Unskilled’ (Area
B) of workers employed in “Construction or Maintenance of Roads or Runways or in
Building Operations including laying down Underground electric, wireless, Radio,
Television, Telephone, Telegraph and Overseas Communication cables and similar other
Underground cabling work, Electric lines, Water supply lines and Sewerage pipe lines” as
mentioned in the Government Order issued from Office of the Chief Labour
Commissioner(C) dated September 25, 2025. Revision of wages as and when announced
by Gol for all such workers will be with respect to the above category only.

2.3 The quote offered by the Contractor in the price bid shall be firm and final and the Bank
will not entertain the Contractor’s claim for revision of rates during the currency of contract
except when changes in two components of minimum rates of wages only viz. the Basic
rates and Variable Dearness Allowance (VDA), as announced by the Government of India
under the Minimum Wages Act. The amount of such hike in monthly contract amount, in
proportion to the monthly duties, will be restricted only to the increase in Basic rates and
Variable Dearness Allowance (VDA) and any other components which form part of wages
or allowance which are statutory in nature viz. EPF, ESI, Bonus etc. which are dependent
on the Basic rates and/or Variable Dearness Allowance (VDA) will not be considered by
the Bank for the revision in monthly contract. The Contractor shall factor in the possible
escalation of these statutory components other than Basic rates plus VDA and offer the
best rates in such a way as to accommodate these incremental costs under the price bid.
Minimum service charge quote should not be less than 3.00% of the Fixed Component.
Any quotes below the threshold will be considered invalid. The decision of the Bank in the
matter will be final.
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SECTION IX
PREAMBLE

1 The successful tenderer shall enter into a Service Level Agreement with the Bank, which
will cover the details of manpower that will be deployed, their working hours and on-call
availability.

2. All works will be carried out at timings which will be as per convenience to the Office and
without causing interference or inconvenience to the Bank. Contractor’s supervisory staff
should be available at all times to give instructions to their staff. All personnel should be in
uniform and should maintain discipline. The Caretaker/Assistant Caretaker should be
informed immediately whenever there is an emergency situation. Any major work or repair
to be carried out should be brought to his notice immediately. Reports of all complaints and
remedial works done should be maintained and should be submitted to him/her every
month.

3. There should be a supervisor, who has to monitor the Horticulture/ Gardening works in Main
office building and all the residential colonies. The Supervisor should be able to arrange
additional or skilled worker/s to be engaged on-call basis. Supervisor shall also be
responsible for coordinating work with all external agencies, wheneverrequired.

4. The Contractor is responsible for getting the antecedents verification of all employees done
by police authorities. A compliance report along with the details of all his employees needs
to be submitted to the Bank for records. This exercise needs to be done periodically, in view
of the security angle.

5. No minor shall be engaged by the Contractor in discharge of his duties under this contract.
If any such violation is observed, apart from cancellation of the contract, suitable legal
measures would be initiated against the Contractor.

6. The service personnel of the Contractor shall not be provided accommodation inside the

Bank’s premises.

The duties and work timings of the various service personnel are broadly as under:

Supervisor (Qverall in Charge)

Timing — 8.30 AM to 4.30 PM (Duty hours will be allotted as per Bank’s convenience and

as per extant labour rules)
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v" Should have experience of five years Horticulture/ Gardening Works and should be
fluent in Malayalam and English.

v" Should be of courteous and polite demeanor.

v Shall report to Caretaker/Assistant Caretaker for the day-to-day operations.

v Will be responsible for cleanliness of the Garden/ lawn, ethical treatment of members
of staff and wards.

v' Has to be proactive in solving the infrastructural and personnel problems.

v Helshe will personally be responsible for handling the workers entrusted with the
Horticulture and gardening jobs

v" Should interact with the officials of the Bank for any issues
Helper

Timing — 8.30 AM to 4.30 PM (Duty hours will be allotted as per Bank’s convenience and

as per extant labour rules)

v" Work pertaining to the maintenance, development, and beautification of the greenery /

garden / lawn etc.

v' Watering, dispensing manure / fertilizers / insecticides / pesticides, trimming / pruning of

branches / foliage etc.

v Carrying out the work allotted by Supervisor/ Bank’s Caretaker or authorized officials.
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SECTION - X
SAFETY CODE

1. First-aid appliances, including adequate supply of sterilized dressings, cotton wool shall
be maintained in a readily accessible place for the use of staff deployed by the tenderer.

2. In case of any mishap, the injured person shall be taken to a public hospital without loss
of time, where the injury necessitates hospitalization.

3. Suitable and strong scaffolds should be provided for workmen for all works that cannot
safely be done from ground level.

4. Workers employed shall be provided with protective footwear and rubber hand gloves
as per requirement.

5. Every opening in the floor of a building or a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencingor

railing whose minimum height shall be one meter.

6. No portable single ladder shall be over eight meters in length. The width between the side
rails shall not be less than 30 cms and distance between two adjacent rungs shall not be more
than 30 cms. When a ladder is used, an extra worker should be engaged for holding ladder.

7. The excavated material shall not be placed within 1.5 meters of the edge of the trench or
half of the depth of trench, whichever is more. All trenches and excavations shall be provided
with necessary fencing and lighting.

8. Every opening in the floor of a building or in a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencing or
railing; minimum height shall be one meter.

9. No floor, roof or other part of the structure shall be so overloaded with debris of materials
as to render it unsafe.

10. Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete and lime mortar shall be provided with protective footwear and rubber hand-gloves.

11. Those engaged in welding works shall be provided with welder’s protective eye shields
and gloves.

12. No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

13. Suitable face masks shall be supplied for use by the workers when the paint is applied in
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the form of spray or surface having lead paint dry rubbed and scrapped.

14. Overalls shall be supplied by the Contractor to the painters and adequate facilities shall
be provided to enable the working painters to wash during the period of cessation of work.

15. Hoisting machines and tackle used in the works, including their attachments, anchorage
and support shall be in perfect condition.

16. The ropes sued in hoisting or lowering material or a means of suspension shall be of
durable quality and adequate strength and free from defects.
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10.

11.

12.

13.

14.

15.

SECTION = XI

FIRE SAFETY CODE

. Cutting / drilling machine and other electrically operated equipment used at site shall be

plugged into correctly rated electrical outlets.

. Only ISI marked 3 pin plug and other appliances and equipment shall be used.
. Electrical power cables/wires used shall not have any joints and shall be properly rated.

. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and

securely earthed to prevent leakage current while in operation.

. Before commencing the welding work for the first time on any day, fire section shall be

informed and only after the site inspection by the Fire officers/Personnel, work shall be
started.

. Two buckets of water and sand shall be kept in an easily accessible area on the site.
. Fire extinguishers recommended and issued by fire officers shall be kept on the site.
. Used paint drums shall be stored in specified store only after closing them properly.

. Personal protective equipment such as safety shoes, hand gloves, welder's mask, ear plug,

etc., depending upon the requirement of the work shall be provided by the Contractor to
the workmen to prevent occupational health hazards.

The safety belt shall be provided by the Contractor and used by the workmen while working
from height for more than 10’ from Ground level.

None of the passages near lift lobby and staircases shall be used for stacking / dumping
any kind of materials/waste.

Both the staircase doors shall be normally kept closed.
None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.

Wood-shavings and saw-dust generated from the work shall be collected on daily basis,
removed from site and stored at the designated place in proper manner.
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16. Any debris generated from the work shall be collected on daily basis, removed from site
and stored at the designated place in proper manner.

17. Battery operated emergency light/torches shall be provided by the Contractor to the workmen
while working beyond office hours.
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Annexure A

Client’s certificate regarding performance of the Contactor providing Horticulture and

Gardening Services

(To be issued by the client on its letterhead)

Name and address of the Client:

Details of service availed from M/s......cccoooiiiiiiiii i,

Sl. Particulars Comments
No.
1 Nature of service availed
2 | Agreement No. and date
3 Agreement amount
4 Date of Commencement of work
5 Number of personnel provided
6 Comments regarding adherence of terms and
conditions of contract
7 Details of compensation levied for delay
(indicate amount) if any
8 Gross amount of the work completed and
paid
9 |Name and address of the authority under whon
works executed
10 i) Quality of work (indicate grading) Outstanding/Very Good/
Satisfactory/ Poor
i) Amount of work paid on reduced rates, if any
11 i) Did the Contractor go for arbitration?
i) If yes, total amount of claim
iii) Total amount awarded
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12 | Comments on the capabilities of the contractor

a) Technical Proficiency Outstanding/Very Good/
Satisfactory/ Poor

b) Financial Soundness Outstanding/Very Good/
Satisfactory/ Poor

c) Mobilation of manpower Outstanding/Very Good/
Satisfactory/ Poor

d) General behaviour Outstanding/Very Good/
Satisfactory/ Poor

13 | Any other information

Place:
Date:
Signature of the Authorised Official
(With seal)
Note:

1)  All columns should be filled in properly countersigned.

i) The Client Certificates should be submitted for each of the Prequalification work/s

iif) Signed by an official not below the rank of an Officer / Executive Engineer or equivalent
in case of Govt./Semi-Govt., organisations or a PSU.

iv) Supported by adequate proof of payments received by the contractor for the work
done by them.

v) Client's report issued by private organization shall be accompanied by TDS Certificates
vi) All columns should be filled in properly countersigned. Client certificate should be on
letter head of the Client with signature of Authorized person.

(Only scanned copy of the report must be uploaded in ‘mstcecommerce’ portal while
submission of e-tender.)
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Annexure B
Supplier Details

RESERVE BANK OF INDIA

THIRUVANANTHAPURAM

PAYMENT OF BILLS THROUGH ECS / NEFT

PARTICULARS OF CONTRACTORS / SUPPLIERS

Name of the Firm / Company *

Type of the Firm/ Company

GSTIN. *

Permanent Account No. (PAN)*:

Postal Address (with Pin code)*

Contact Person *

Telephone Number (land)

Mobile Number *

E-mail ID *

Bank Account Number*

Type of A/c*

Name of the Bank*

Name of the Branch*

IFSC CODE*

Provident Fund Registration Number

ESIC Registration Number

MSME Registration Number
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Whether tenderer holding a License
under Section12 (1) Contract Labour
(R&A) Act 1970 read with section 21
of Contract Labour Act 1971.

Experience in undertaking similar
services to other organizations

Total contract value of services|2022-2023 X
provided to the other organization for 50232024 | %
the last 3 years.
2024-2025 | X
Furnish turnover for the last three | 2022-2023 X
years 2023-2024 | %
2024-2025 | X

Indicate if involved in any litigation at
any point of time

Any civil suits pending in any court.
Give details
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Annexure C

EMD PAYMENT REFERENCE

Name of the Firm / Company *

Mobile Number

Sender's Bank Account Number*

Sender's IFSC CODE*

EMD Amount Paid:*

Payment reference no.:*

Date of Payment:*

The fields marked with * should be mandatorily filled.
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Annexure - D

Proforma of Bank Guarantee for Security Deposit

(To be submitted on Non-judicial stamp paper of appropriate value purchased in the name of
the issuing bank)

No. Date

To:

The General Manager
(Officer-in-Charge)
Reserve Bank of India
Thiruvananthapuram

Dear Sir/f Madam,

In consideration of your agreeing to accept the security deposit of INR (INR

only) furnish able to you by Messers (hereinafter referred to as “the Contractor”) in
terms of their contract with you for ‘Contract for Horticulture and Gardening Services for
the Bank’s various properties located at Thiruvananthapuram - (a) Main Office
Premises, Bakery Junction, (b) Reserve Bank Officers’ Quarters, Kowdiar and Reserve
Bank Staff Quarters at (c) Thamalam, (d) Plamoodu and (e) Nanthancode’ as per their
Tender dated and your Special Conditions of Contract and other tender documents
relating thereto subject to the conditions and alterations mutually agreed upon the set forth or
referred to in your Contract dated in the form of guarantee from us in the manner
hereinafter contained, we __ (Name of the Bank) do hereby covenant and agree with you
as follows :

1. We undertake to indemnify you and keep you indemnified from time to time to the
extent of INR INR ( only) against any loss or damage caused to or
suffered by or that may be caused to or suffered by you by reason of any breach or
breaches on the part of the Contractor of any of the terms and conditions contained in
the said Contract and in the event of the Contractor making any default or default in
carrying out any of the work under the said Contract or otherwise in the observance and
performance of any of the terms and conditions relating thereto in accordance with the
true intent and meaning thereof, we shall forthwith on demand pay to you such sum or
sums not exceeding in total the said sum of INR (INR only) as may be
claimed by you as your losses and/or damages, costs, charges or expenses by reason
of such default on the part of the Contractor.
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Notwithstanding anything to the contrary, your decision as to whether the Contractor
has made any such default or defaults and the amount or amounts to which you are
entitled by reasons thereof will be binding on us and we shall not be entitled to ask you
to establish your claim or claims under this Guarantee but will pay the same forthwith
on your demand without any protest or demur.

This guarantee shall continue and hold good until it is released by you on the application
by the Contractor after expiry of the relative guarantee period of the said Contract and
after the contractor had discharged all his obligations under the said Contract and
produced a certificate of due completion of the work under the said contract and
submitted a “No Demand Certificate”, provided always that this guarantee shall in no
event remain in force after the day of without prejudice to your claim or claims
arisen and demanded from or otherwise notified to us in writing before the expiry of six
months from the said date which will be enforceable against us notwithstanding that the
same is or are enforced after the said date.

Should it be necessary to extend this guarantee on account of any reason whatsoever,
we undertake to extend the period of this Guarantee on your request till such time as
may be required by you. Your decision in this respect shall be final and binding on us.

You will have the fullest liberty without effecting this guarantee from time to time to vary
any of the terms and conditions of the said contract or extend the time of performance
of the Contractor or to postpone for any time or from time to time any of your rights or
powers against the Contractor and either to enforce or forbear to enforce any of the
terms and conditions of the said Contract and we shall not be released from our liability
under this guarantee by the exercise of your liberty with reference to matters aforesaid
or by reason of any time being given to the Contractor or any other forbearance, act or
omission on your part or any indulgence by you to the Contractor or by any variation or
modification of the said contract or any other act, matter or things whatsoever, which
under the law relating to sureties would but for the provisions hereof have the effect of
so releasing us from our liability hereunder provided always that nothing herein
contained will enlarge our liability hereunder beyond the limit of INR (INR
only) as aforesaid.

This guarantee shall not in any way be affected by your taking or varying or giving up
any securities from the Contractor or any other person, firm or company on its behalf or
by the winding up, dissolution, insolvency or death as the case may be, of the
Contractor.

In order to give full effect to the guarantee herein contained you shall be entitled to act
as if we were your principal debtors in respect of all your claims against the Contractor

hereby guaranteed by us as aforesaid and we hereby expressly waive all our rights of
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10.

11.

12.

13.

14.

15.

surety-ship and other rights, if any, which are in any way inconsistent with any of the
provisions of this guarantee.

Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all
your claim or claims against the contractor from time to time arising out of or in relation
to the said contract and in respect of which your claim in writing is lodged on us before
expiry of six months from the date of expiry of this guarantee.

Any notice by way of demand or otherwise hereunder may be sent by special courier,
telex, fax or registered post to our local address as aforesaid and if sent by post, it shall
be deemed to have been given when the same has been posted.

This guarantee and the powers and provisions herein contained are in addition to and
not by way of limitation of or substitution for any other guarantee or guarantees
heretofore given to you by us (whether jointly with others or alone) and now existing un
cancelled and that this guarantee is not intended to and shall not revoke or limit such
guarantee or guarantees.

This guarantee shall not be affected by any change in the constitution of the contractor
or us nor shall it be affected by any change in your constitution or by any amalgamation
or absorption thereof or therewith but will ensure to the benefit of and be available to
and enforceable by the absorbing or amalgamated company or concern.

Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the Tenderer
shall not discharge the Surety in any way and the obligations of the Surety under this
guarantee shall be discharged only on the intimation thereof being given to the Surety
by the Bank.

This guarantee is irrevocable during the period of its currency and shall not be revoked
without your previous consent in writing.

We further agree and undertake to pay you without demur the amount demanded by
you in writing notwithstanding any difference or dispute or controversy that may exist or
arise between you and contractor or any other person.

Notwithstanding anything contained herein above our liability under this guarantee is
restricted to INR (INR only). Unless a written
claim is lodged on us for payment under this guarantee within six months from the date
of expiry, including extensions if any, of this guarantee all your rights under the
guarantee shall be forfeited and we shall be deemed to have been released and
discharged from all liabilities there under, irrespective of whether or not the original
guarantee is returned to us.
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16. We have power to issue this guarantee in your favour under the Memorandum and
Articles of Association of our Bank and the undersigned has full power to execute this
Guarantee under the Power of Attorney granted to him by the Bank.

SIGNED AND DELIVERED

(For & on behalf of the above named Bank)
For & on behalf of

(Banker’'s Name & Seal)
BRANCH MANAGER

(Banker’s Seal)

Address

Signed, sealed and delivered for and on behalf of the Bank by the above named in the
presence of:

Witness 1

Signature

NB: This guarantee will require stamp duty as applicable in the State where it is executed
and shall be signed by the official whose signature and authority shall be verified).
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ANNEXURE- E

Proforma for Bank Guarantee In Lieu Of Earnest Money Deposit

(To be submitted on non-judicial stamp paper of appropriate value purchased in the name of
the issuing Bank).

This deed of guarantee made this day of _ two thousand between

(Name of Banker) having its registered office at (place) and one of its local offices at
_____ (hereinafter referred to as the Surety), and Reserve Bank of India, a corporation
constituted by the Reserve Bank of India Act, 1934, having its Central Office at Central Office
Building, Shahid Bhagat Singh Road, Mumbai-400 001 INDIA (hereinafter referred to as the

Bank).

WHEREAS Tenderer's name hereinafter referred to as ‘Tenderer’) a
Company registered under and having its registered office at is bound to
deposit with the Bank by way of earnest money INR (INR only) in

connection with its Tender for ‘Contract for Horticulture and Gardening Services for the
Bank’s various properties located at Thiruvananthapuram - (a) Main Office Premises,
Bakery Junction, (b) Reserve Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff
Quarters at (c) Thamalam, (d) Plamoodu and (e) Nanthancode’ and the specifications and
terms and conditions enclosed therein.

WHEREAS the tenderer as per clause No. Section IV of Instructions to tenderers and
special conditions has agreed to furnish a Bank Guarantee valid up to instead
of deposit of earnest money in cash.

NOW THIS WITNESSETH:

1 That the Surety in consideration of the above Tender made by the Tenderer to the Bank
hereby undertakes to guarantee payment on demand without demur to the Bank the said
amount of INR (INR only) within one week
from the date of receipt of the demand from the Bank on presentation of this deed of guarantee,
which the Tenderer is bound to deposit with the Bank by way of earnest money in connection
with his Tender.

2 This guarantee shall not be affected by any infirmity or irregularity on the part of the Tenderer
or by the dissolution or any change in the constitution of the Bank, Tenderer or the Surety.

3 The Bank shall be eligible to make any claim under this guarantee if the Tenderer after
submitting his Tender, rescinds from his offer or modifies the terms and conditions thereof in
a manner not acceptable to the Bank or expresses his unwillingness to accept the order after
the Bank has decided to place order with the Tenderer for the ‘Contract for Horticulture and
Gardening Services for the Bank’s various properties located at Thiruvananthapuram
— (a) Main Office Premises, Bakery Junction, (b) Reserve Bank Officers’ Quarters,

Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d) Plamoodu and (e)
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Nanthancode’

The Banks’ decision in this regard shall be final and binding.

4 The Surety shall not and cannot revoke this guarantee during its currency except with
previous consent of the Bank in writing.

5 Notwithstanding anything contained in the foregoing, the Surety’s liability under the
guarantee is restricted to INR (INR only).

6 This guarantee shall remain in force and effective up to and shall expire
and become ineffective on intimation thereof being given to the Surety by the Bank in which
event this guarantee shall stand discharged.

7 The Surety will make the payment pursuant to the demand notice issued by the Bank,
notwithstanding any dispute that may exist or arise between the Tenderer and the Bank or any
other person.

8 Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions
of the said tender or showing of any indulgence by the Bank to the tenderer shall not discharge
the Surety in any way and the obligations of the Surety under this guarantee shall be
discharged only on the intimation thereof being given to the Surety by the Bank.

9 Notwithstanding anything contained hereinabove, unless a demand or claim under this
guarantee is made on the Surety in writing on or before , the Surety shall be
discharged from all liabilities under guarantee thereafter.

10 The Surety has the power to issue this guarantee under its Memorandum and Articles of
Association and the person who is hereby executing this deed has the necessary powers to
do so under the Power of Attorney granted to him by the Surety.

SIGNED AND DELIVERED For and on behalf of or and on behalf of above named Bank.
(Banker’'s Name and Seal)

Bank Manager
(Banker’s seal)
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ANNEXURE- F

Details of Similar Qualifying Works Executed During the Last 5 Years

Sr. Name and Nature Contract Whether Completion Fax
No. address of of work | value of works period as /Iphone
the the work | completed per work | number&
firm/company in time or order@ contact
not (give person of
date of the firm
start & and
date of
completion)

(Attach sheet if required)

@Kindly submit the work order copies.

Date:

Place:
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ANNEXURE- G

- STcl WIH / Bio- Data of workers employed by the contractor
(to be submitted in letter head of the contractor)

“H / Name

fU1 &1 19 / Father's Name

o faelt / Date of Birth

fﬁﬂ/ Gender

faarg #t fufa / Marital Status

Q&0 I /

Educational Qualification

- YT grte
HIgW Biel e
Affix Self-attested
Passport size
photograph

TaHH Udl /

Current Address

RIS Tl /

Permanent Address

HiaSd . / Mobile No.

*3TYR 4. / Aadhaar No.

B / PAN No.

&% @ fdawu
Bank Account Details

A1 ¥/ Account No.-

18 U w1, @18/ IFSC Code-

Ul U%. (QUTA) 8T/
PF (UAN) No.

S 00 AS . (3M§H) 7./ ESIC IP No.

T GEAER 3T S BT 201/

Specimen Signature or Thumb impression

* 3fHard Z%ias Mandatory documents

I faaRur IR gR Seita 6T e § 3R 9ee gwaas 9od ¢

The above detalls are verified by me and the supporting documents are enclosed.

3t did & T §XI&R / Signature with official seal-

BRI BT A / Name of Official-
-4 / Designation-

T / Place-

{1 / Date-
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ANNEXURE- H

FORM OF BANKERS' SOLVENCY CERTIFICATE FROM A SCHEDULED BANK
(On Bankers’ Letter Head)

Place:
Date:
The General Manager (Officer-in-Charge)
Reserve Bank of India
Estate Department
Thiruvananthapuram
Kerala
Dear Sir/Madam,
This is to certify that to the best of our knowledge and information M/s. /Shri.............. a customer
of our bank having marginally noted address, are/is respectable and can be treated as good for
any engagement up to a liimit of ...l (Rupees

.................................................................................. ).

This certificate is issued without any guarantee or responsibility on the bank or any of its officers.

For the Bank with Name, Designation & Seal

Note:-
(i) Bankers' certificates should be on letter head of the Bank
(i) In case of partnership firm, certificate to include names of all partners as recorded with the

Bank.

Note:

1. Bankers' certificates should be on letter head of the Bank, sealed in cover addressed to
enlistment authority.

2. In case of partnership firm, certificate to include names of all partners as recorded with
the Bank.
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ANNEXURE- |

DETAILS OF BANKS

Details of our Bank/s are:

S. No. Bank 1 Bank 2

1 | Name of the Bank

2 | Name of the Branch and its
complete Postal Address

3 | Name of the Branch
Manager with his/her
Telephone No. (s).
and Fax No(s) etc.

4 | Type of Account

5 | Account Number

6 | Name of Account Holder

7 | IFSC Code

8 | Whether Credit
facility/Overdraft facility is
being availed

9 | Date of opening of account

#Attach a cancelled Cheque of each bank.

Signature

Name of authorized signatory
Firm/Company Name with seal

98




ANNEXURE-J

Proforma for Indemnifying the Employer against Contract Labour Rules/requlations

To,

The General Manager (Officer-in-Charge)
Reserve Bank of India,
Thiruvananathapuram:695 033

Dear Sir/Madam,

| / we hereby undertake to pay wages to all the labourers of all descriptions engaged by me / us
for undertaking the annual maintenance contract for Horticulture and Gardening Services for the
Bank’s various properties located at Thiruvananthapuram — (a) Main Office Premises, Bakery
Junction (b) Reserve Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c)
Thamalam (d) Plamoodu and (e) Nanthancode from April 01, 2026 to March 31, 2027, at the rate
which is not less than the one prescribed under the Minimum Wages Act, 1948 and to ensure
compliance of essential amenities as provided under the CLRA Act, 1970 and to keep the Principal
Employer (Reserve Bank of India) indemnified against all the actions that may be initiated against
the Principal Employer (Reserve Bank of India) by the Statutory Authorities for my / our failure to
pay such wages and provide essential amenities.

Yours faithfully,

SIgnature: ...

N AN e

(The above undertaking to be prepared on a Non-Judicial Stamp paper of Rs.100/-)
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ANNEXURE- K

Checklist of documents to be uploaded on MSTC Portal along with Part-1 of Tender

Sr. No.

Particulars of Documents

Submitted (Yes/No/Not
Applicable*)
*Kindly provide valid
reason

Tender Document issued by the Bank — duly filled,
stamped and signed (including all Annexures,
Minutes of pre-bid meeting and corrigendum if any)

Power of Attorney/ authorization with the seal of the
company

Copy of NEFT Receipt/DD/BG as evidence of
remitting EMD amount of 90,000/-

Certificate of incorporation and Memorandum and
Articles of Association / partnership deed/ other
relevant certificate of registration for
commencement of business

Particulars of tenderer (in format prescribed under
Annexure- B) along with particulars of all the
directors and responsible officials/ partners/
individual/individuals involved

Copy of PAN Card & other related Income Tax
documents

Copy of GST Registration Certificate

Copy of MSMED Registration Certificate, if any

Copy of EPF Registration

10

Copy of ESIC Registration

11

Copy of License under Section12 (1) of Contract
Labour (R&A) Act 1970 read with section 21 of
Contract Labour Act 1971

12

Work Orders and completion certificates in support
of experience of more than 5 years in carrying out
similar works

13

Details of similar qualifying works completed in last
5 years along with contact details of clients (in
format prescribed under

Annexure- E)

14

Work Orders for all similar qualifying works
completed in last 5 years
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15

Client’'s Certificates (in format prescribed under
Annexure A)

16

Copy of TDS Certificates as a proof of payment for
all client certificates issued by private organizations

17

Completion certificates for all similar qualifying
works completed in last 5 years

18

Work Orders for previous experience, if any, of
carrying out Works for the Reserve Bank of India at
any center

19

Copies of the Audited Final Accounts for last 5
years and a certificate issued by Chartered
Accountant indicating the turnover for the last 5
years

20

Copies of the Income Tax Clearance Certificates/
Income Tax Assessment Orders/ Income Tax
Returns for last 5 years

21

Details of Bank Accounts along with Contact details
of Bank(s)

22

Solvency Certificate issued by the tenderer’s
bankers specifically for this work for an amount
equivalent to the estimated cost, for indicating
financial soundness of the tenderer.

23

Valid document in support of having self-owned full-
fledged service setup/ back office/ administrative
office in Kerala

24

Undertaking of not having convicted in a Court of
Law or suspended / blacklisted by any organization
on any grounds

25

Particulars of all Civil suits pending, if any

26

List of deviations, if any, in commercial terms and
conditions

27

List of deviation, if any, in technical specifications

28

Other relevant documents, if any,

Date:

Place:

Signature of Tenderer with seal
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RESERVE BNK OF INDIA
ESTATE DEPARTMENT
THIRUVANANTHAPURAM

E-TENDER FOR HORTICULTURE & GARDENING SERVICES IN THE MAIN
OFFICE PREMISES AND RESIDENTIAL COLONIES OF RESERVE BANK OF

INDIA, THIRUVANANTHAPURAM

Part-Il
PRICE BID

Due Date of Submission:

February 27, 2026 (up to 14:00 hrs)

Validity of Tender:

90 days from the date of opening of Part-I of the tender and
further extension of validity under mutual agreement

Pre-Bid Meeting (offline):

15:00 hrs of February 13, 2026
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PART 1|

PRICE BID (FORMAT |

N-PRI

EDBILL OF

ANTITY

RESERVE BANK OF INDIA
ESTATE DEPARTMENT
THIRUVANANTHAPURAM

Total Charges for Horticulture and Gardening Works for the Bank’s various properties
located at Thiruvananthapuram — (a) Main Office Premises, Bakery Junction, (b) Reserve
Bank Officers’ Quarters, Kowdiar and Reserve Bank Staff Quarters at (c) Thamalam, (d)
Plamoodu and (e) Nanthencode

. Unit of Multiplication
NS;_ ltem Quantity | \ieasure factor
Charges for Main Office Premises at Bakery Junction, Thiruvananthapuram
1 Fixed Component
The bidder should not quote rates for this component. Gross Wages of total employees for
12 months: The amount is inclusive of Basic Wages (Minimum) (plus Variable Dearness
Allowance) House Keeping Staff (Unskilled) and Supervisor (Semi-Skilled) according to
Minimum Wages Act of Government of India, applicable Employees State Insurance (ESI),
Employees Provident Fund (EPF), EDLI and Administrative Charges, and Bonus. [The
bidder has to provide declaration for contributing to EPF, ESI and bonus to their employees;
if not the respective amount will be reduced from the fixed component].
Category of No. of Total wages per annum (Exclusive | Total amount
Staff duties per of GST) per annum
annum (Inclusive of
(Table 1) GST)
Rounded off
Helper
(Unzkilled) 835
: %9,86,989/- | ¥11,64,647/-
Supervisor 313
(Semi Skilled)
2. Variable Component: The bidder may quote his desired amount| Please quote

exclusive of GST in MSTC website Service charges for providing the
required number of employees as mentioned in Part I, which includes
Contractor's Overhead Charges (cost of salary over and above the

rate for the year
exclusive of GST
in MSTC
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minimum wages/ bonus) & Profit, items like procurement of cleaning
material, Insurance charges (Workmen Compensation Policy, Third
Party Liability Policy), charges for providing uniform and identity cards to
the workmen or any other expenses applicable for 12 months.

[Minimum service charge quote should not be less than 3.00% of the
Fixed Component. Any quotes below the threshold will be considered

invalid.]

website.
(System will
automatically
calculate GST at
18%)

Charges for Bank’s Residential Colonies at Kowdiar, Thamalam, Plamoodu and
Nanthancode

Fixed Component

The bidder should not quote rates for this component. Gross Wages of total employees for
12 months: The amount is inclusive of Basic Wages (Minimum) (plus Variable Dearness
Allowance) House Keeping Staff (Unskilled) and Supervisor (Semi-Skilled) according to
Minimum Wages Act of Government of India, applicable Employees State Insurance (ESI),
Employees Provident Fund (EPF), EDLI and Administrative Charges and Bonus. [The
bidder has to provide declaration for contributing to EPF, ESI and bonus to their employees;

if not the respective amount will be reduced from the fixed component].

Category of No. of Total wages per annum (Exclusive | Total amount
Staff duties per of GST) per annum
annum (Inclusive of
(Table 2) GST)
Rounded off
1 | Helper
(Unzkilled) 3181
: %26,49,671/- | ¥31,26,612/-
2 | Supervisor _
(Semi Skilled)

Variable Component: The bidder may quote his desired amount
exclusive of GST in MSTC website Service charges for providing the
required number of employees as mentioned in Part |, which includes
Contractor's Overhead Charges (cost of salary over and above the
minimum wages/ bonus) & Profit, items like procurement of cleaning
material, Insurance charges (Workmen Compensation Policy, Third
Party Liability Policy), charges for providing uniform and identity cards to
the workmen or any other expenses applicable for 12 months.

[Minimum service charge quote should not be less than 3.00% of the
Fixed Component. Any quotes below the threshold will be considered

invalid.]

Please quote
rate for the year
exclusive of GST
in MSTC
website.

(System will
automatically
calculate GST at
18%)

104




DETAILED ESTIMATE FOR HORTICULTURE AND GARDEING WORKS IN THE MAIN OFFICE
PREMISES AND RESIDENTIAL COLONIES OF THE BANK 2026-27

Table 1: Main Office Building

SL Description Percentage | Annual Unit Rate Total
No. Quantity
Annual charges for providing Horticulture and Gardening Services at RBI Main
Office Building
1 a | Minimum Basic Wages 313 No. of 760.00 | 237880.00
(BW) plus Variable duties
Dearness Allowance
(VDA)-Supervisor

b | Employees State 3.25% 313 No. of 24.70 7731.10
Insurance (ESI) @ duties
3.25% of Basic Wages
plus VDA

¢ | Employees Provident 13% of 12 No. of 1950.00 | 23400.00
Fund (EPF) @ 13% of Rs.15,000/- duties
Basic Wages plus VDA

d | Bonus @ 8.33% of Basic | 8.33% 313 No. of 63.31 19816.03
Wages plus VDA duties

e | Minimum Basic Wages 835 No. of 674.00 | 562790.00
(BW) plus Variable duties

Dearness Allowance
(VDA)- Workers

f | Employees State 3.25% 835 No. of 2191 18294.85
Insurance (ESI) @ duties
3.25% of Basic Wages
plus VDA

g | Employees Provident 13% of 36 No. of 1950.00 | 70200.00
Fund (EPF) @ 13% of Rs.15,000/- duties
Basic Wages plus VDA

h | Bonus @ 8.33% of Basic | 8.33% 835 No. of 56.14 46876.90
Wages plus VDA duties

986989.00

Sub Total of '1' (rounded off) (exclusive of GST)
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Table 2: Residential Colonies

SL Description Percentage |Annual Unit Rate Total
No. Quantity
Annual charges for providing Horticulture and Gardening Services at RBI
Residential Colonies (4 Nos.)
1 a | Minimum Basic Wages No. of 760.00 | 0.00

(BW) plus Variable duties
Dearness Allowance
(VDA)-Supervisor

b | Employees State 3.25% No. of 24.70 0.00
Insurance (ESI) @ duties
3.25% of Basic Wages
plus VDA

c | Employees Provident 13% of No. of 1950.0 | 0.00
Fund (EPF) @ 13% of Rs.15,000/- duties 0
Basic Wages plus VDA

d | Bonus @ 8.33% of 8.33% No. of 63.31 0.00
Basic Wages plus VDA duties

e | Minimum Basic Wages 3181 No. of 674.00 | 2143994.0
(BW) plus Variable duties 0
Dearness Allowance
(VDA)-Workers

f | Employees State 3.25% 3181 No. of 21.91 69695.71
Insurance (ESI) @ duties
3.25% of Basic Wages
plus VDA

g | Employees Provident 13% of 132 No. of 1950.0 | 257400.00
Fund (EPF) @ 13% of Rs.15,000/- duties 0
Basic Wages plus VDA

h | Bonus @ 8.33% of 8.33% 3181 No. of 56.14 178581.34
Basic Wages plus VDA duties

2649671
Sub Total of '2' (rounded off)
NOTE:

1. All values to be quoted are for ‘Unit quantity’ which shall be exclusive of GST.
However, GST at 18% will automatically be applied over the rates quoted and the
same can be viewed by the bidders real-time.
The particular work is considered as ‘a Composite Supply of Works Contract as
defined in clause 119 of section 2 of CGST Act’.
The tenderer may levy GST @ 18% or as stipulated by GST Council in the
invoice submitted to the Bank.

2.

3.
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